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LEGISLATIVE ASSEMBLY 
FriiJ,ay. 29th r l~:: 

The ~ l  met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. r~  (The Honourable Sir Abdur Rahim) 
in the Chair. 

STARRED . l ~  AND ANSWER. 

(a).·ORAL .ANSWER" 

RBCBU1'l'JONT OF SIKHS IN THE CusTOMS HOUSB AT K.A.BACRI. 

t588. ·Sardar Sant Singh: (a) Has the attention of the Honourable the 
Finance Member been drawn to an advertisement quite recently issued by 
the Collector of C.ustoms, Karachi, inviting applications for the appointments 
in different categories, e.g., Preventive Officers, Examiners, Wharfingers 
and Clerks? 

(b) WiJ,l he please state the total number of permanent and temporary 
men now working in each of these categories, and how many of! thelri arp 
Hindus, Muhammadans, Sikhs and Indian Christians and others? , 

(c) Is he aware that there is a great paucity of Sikh representation in 
each of these services? 

(d) Does he propose to order the recr.uitment of sufficient number of 
Sikhs in each of. these services, or categories, in order to make up the 
deficiency of Sikh representation? If not, why not? 

The Honourable Sir Jeremy Raisman: (a) Yes. 
(b) and (c). A statement showing the position as on the 1st January, 

1940, is placed on the table. 
(d) The matter of communal representatioB in the various servicee is 

regulated by goneral ordero which are applicable in this instance. Gov-
ernment, therefore, see no rea¥n to interi"re in :regard to .t.helle particular 
vacancies. 

I Indian Other 
Hindus Muslims 

I 
Sikhs Chris- commu- Total 

tians nities 

Permaller,t 
r--' 

, 
Examiners . 6 5 .. 3 2 16 
PDevent-h'e Officers 9 7 .. .. 111 M 
Wharfinjlers 

, 
15 5 2 2 .. 2' Clerks . . 

\ 
99 28 1 13 9 160 

TflITIT'J7YM',1J 
EX9lIliners 1 1 .. .. .. ! Preventive Officel'R • . 3 2 1 .. II 11 
Wharfl,nllBrB .. .. .. .. .. J • 
Clerks R 5 .. 2 .. 15 

t Answer to this question laid on 1JJe table. the questioner being abaent. 
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UNSTARRED QUESTIONS AND ANSWERS. 

Asas8JIBlfT V ALUB 01" BonBI!! AND 8B:ops IN THE KAsAULI CANTOlOIBB'T. 
105. Sard&r Set Singh: Will the Defence Secretary be pleased to state . 

(a) if it is a fact that. in the -newly prepared list of houses and shops 
for assessment olhouse tax at Kasauli Cantonment, the assess-
ID8Dt valuations of moat of the houses and shops have been 
fixed at twice or even thrice their annual renting values; 

(b) if it is a fact that in recent years both the market value and th", 
annua1 renting value of the house property at Kasauli has 
gone down very much, and that during the last two years a 
good many hotW4Is remained lI&OaDt for dearth of tenants; 

(c) whether Government are aware that a good deal of. sensation has 
been created at ·Ka.sauli owing to the excessive. assessment; 

(d) if Government are prepared to place the copies of the new asse8S-
ment list and the last assessment list on the table of the 
House, showing the difference between the two; and 

(e) what action, if any. Government are prepared to take in the 
matter to allay the apprehension of the people conc .. erned? 

Mr. C. M. G. OgU.vie: The Honourable . Member is refelTed to the 
answer given to Bhai Parma Nand's similar question No. 455 of the 19th 
March, 1940. 

ALLow AliOlil PAID TO THE MILIT.Alty EsTATES OFFICIEB OF THE LAHORE 
CANTONMENT FOR ACTING AS ExlDoU'l'IVE OFFICER. 

106. S&rdar Sa.nt Slngh: (a) Will the Defence Secretary be pleased to 
state if the Military Estates Officer,of Lahore Cantonment ,acted all Execu-
tive Officer of the same Cantonment for about three months, in addition to 
his 9WD duties? . 

(b) If the reply to part (a) be in affirmative, what were the allowances 
paid to him for the extra work? 

.... 0 ••• G. Ogllvle: (a) Yes. , 
'(b) Rs. 125 per mensem. 

PBooBDU'U FOR RECRUITMENT OF CLlcBKs ,AND SUPBBINTElmBN'l'S IN 
MiLr.t'A:BY EsTATES OFFWl!IS. 

107. Sardar Sm Singh: (a) Will the Defence Secretary please state 
the procedure of recruitment ~ clerks and office superintendents in Military 
Estates offices other than the Military Estates office at Lahore Cantonment? 

(b) Is it not permissible to recruit them from the staff of Cantonment. 
offices? . 

. 1Ir. O. M. G. Ogilvie: (a) The .pl'Ocedure is laid doV\e"D. in the Rules for 
personnel of the Cantonments Department ilerving in the Military Llmds 
and Cant.onments and the Militury Estates Offices, a copy of which is 
attached . 

. (b) There is no bar provided they fulfil the conditions prescribed in 
the Rules. 

\ (; 1926 ) 



\ UNSTARRED QUESTIONS AND ANSWERS 

Rule, /07' per,onnel 0/ the Oantonments Department serviRg in the 'Military Lanth fIfld 
, OmttonmentlJ OfficelJ and in the Military Estate!! Virek, . 

.1. (a) The authorised establishment consists of-

4 Upper Division 'A' Clerks, 
'21 Upper Division 'B' Clerks, 

41 Lower Division 'A' Clerks, 

35 Lower Division 'B' CIE'rks. 

15 Sllrveyor·Draughtsmen. 
'20 Military Estates Overseers (including 5 Supernumeraries), and, 

1 Forester. 
To . eetablishmentwill be distributed between Military Lands and Cantonment. 
oftice. and Military Estates Circles as shown in the attached statement. 

(b) Any additional establishment, where necessary, will require .1J1e sanction of the 
Director, Military Lands and Cantonments. 

2. All appointments, postings, initial grading, transfers and promotions within t.he 
authorised cadre wi.ll be made by £he Director, Military Lauds and Cantonments. 

3. Candidates for appointment will be selected by the Government of India Ua ..... 
Defence Department from amongst applicants who may have to undergo a '!Vl"ltten 
and/or oral examination in English and general knowledge. 

No candidate shall make more than one application for selection. 
4. Candidates selected for appointment will not ordinaril:y be above the age of 

'24 years on the commencement of their probationary service 'VIde rule 5 below. 
5. C ~  selected for appointment will ordinarily underl/:o a period of proba-

·tin for one year, after which period, if weH reported on, they will be normally 
, confinnf!d. 

6. Pending the Eublication' of 'Regulations for Civilians paid from the Defence 
'Ellfilllli'tes' wnich Will apply to them iJl tlieir entirely, the p8l'lIOnnei will continue to 
be goVllrned by the provisions in the Civil Service Regulations and Appendix XI, 
Regulations for the Army in India (1930 edition), irrespective of their date of appoint-
meut to Government service. As regards leave. those who entered Government service 
'before, the 28th September, .1931 and were serving in the Military Lands and Canton-
!ments offices on the 29th J.une, 1937, will be subject to the Civil Service Regulations; 
the others being governed by the Revised Leave Rules for Civilians pulllished in Army 
r r ~  (India) No. 116 of 1936. 

7. The personnel who entered Government Service on or after the 28th September, 
"1931, and were serving in the Military Lands and Cantonments Offices on the 29th 
June, 1937, and all personnel who were servin!!; in the Militar" ~  Circles on tile 
llatt,er date will be entitled to the following rates of pay: .. , 

Clerks Rs. 

Upper ~  ' A' 
Upper Division' B ' 

Lower Division 'A' 
Lower Division 'B' 
;Sun9yor-Draughtsman 

Military Estates Overseer 

'Forester 

Jlermenaem 

1110-10-300 

91-71-1'0 
82i-2i-l00 

"-21-80 
l!O--4,-l00-tBciency bar 

--6-1110 

The ;bove rates are also applicsble t<l individuals who liave been entertained m 
<the Canton,ments Department after the 20th .June, 1937, or whO may be appointed in 
"futllre. 

AJ 
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8. The per.onnel who entered Government service before the 28th September, UI3l, 
and were serving in the Military Lands and Cantonments oflicee on the ~ June:. 
1937, will be graded and will draw the old rates of pay as detailed below: 

Selection Grade (Upper DiVision' A ') 
Upper Division (Upper Division' B ') 

Lower DiVision (Lower DiVision' A ') 

Routine Grade (Lower DiVision' B ') 

Re. 
per ·menaem. 

230-15-410 
120-10-200-ef1l0ienoy bar 

-10-2110 
50-3-86-m.cienoy bar 

-3-119-
40-2-60. 

The authorised number of appointments on the old r ~ of pay are-Selection Grade 3. 
Upper Division 4, Lower Division 8 and Routfne Grade 6. . 

9. The personnel will constitute an all·India cadre and will be liable to baDBfer 
to any office of the Cantonments Department. On transfer, the personnel will ratain. 
the rates of pay that they may have been in receipt of prior to such transfer. 

10. The personnel on the old rates of pay will, on promotion to appoint.meDta in· 
the new grades, remain on those rates only if there is a vacancy in the authorised> 
Dumber of appointments on old rates, otherwise they will draw the revised ratea of 
pay until there is a vacancy in the authorised number of appointments on old" ratea-
when. they will draw those rates. 

11 . .Recruitment shall be made in accord:mce with the provisions of the Home' 
Department Resolution No. F.·14·17.B./33, dated the 4th July. 1934, published iD 
Part I of the Gazette of India, dated the 7th July, 1934, and the supplementary 
imtructions connected therewith. 

12. The authorised inferior establishment for the oftices of the Cantonments .Depart-
ment is also indicated in the statement alluded to in rule 1 (a) above. 

APPoINTIIENT 011' STBNOOB.A.P11BB8 IN THE GoVEBNJDlNT 011' INDIA 
SBmmTA.BIA.T AND ITS ATTACHED OlI'nOB8. 

108. Sardar Smt SiDgb.: (8') Will the Honourable the Home Member' 
, please lay on the table a statement showing the procedure for the recruit-

ment of stenographers in the Government of India Secretariat and its. 
Attached Offices? 

(b) Is it a fact that in some Secretariat 8'nd Attached Offices, appoint-
ments have been offered to outsiders without inviting applications from 
suitable candidates from other Attached and Secretariat Offices and without 
holding a test? If so, will the Honourable Member kindly state the 
number of v8'Cancies-temporary as well as r ~  the name of 
office wherein appointments have been offered to outsiders during the period 
1st September, 1939 to 11th March, 1940, without inviting applications from 
other offices or without holding a test? . . 

(c) Is the Honourable Member prepared to consider the question of 
issuing instructions to the Heads of the Departments to the effect that no-
appointment to the post of a stenographer should be made without a test. 
from among the suitable candid8'tes within an office, or without invitillg 
applications from other Attached and Secretariat Offices when suitable· 

. candidates within that oftice are not available? 

The Honourable Sir Beglnald Kuwell: (a) 8'nd (c). No special proce-
dure has been'laid down for the recruitment of stenographers in the Secre-
tariat and Attached Offices of the Government of India. Heads of De-
partments and Oftices fill vacancies in the stenographers' grade in such 
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manner as may appear suitable, subject to the observance 'of the orders 
regarding communal representation. Government do not consider it 
,desirable or expedient to fetter the discretion at present enjoyed by the 
ap,rointing authC)rities. 

(b) Does not arise. 

RB.OBoANISATlON OF THE MINl8TERIAL STAlI'F OF THB GoVBBN!ONT OF INDIA. 
SECRETARIAT. 

109. Sardar Sant _Singh: (a) Will the Honourable the Home Member 
kindly state whether re:organisation has take.n place in the ministerial staff 
of the Secretariat Offices by the abolition of the second division? 

(b) Is it a fact that t.he majority of the third division clerks affected by e 

this re.organization are governed by the revised rules of pay, whose grade 
is very poor as compared with old scales? 

(c) Do Government propose to revise their present scale in v.iew of the 
fact that they stand no chance of promotion in the next scale? 

!"he Honourable Sir B.eglnald Kuwell: (a) Yes. 
('b) It is likely that the third division clerks affected will mainly be 

those governed by the revised rates of pay rules. 

(c) This matter is under consideration. 

ELECTION OF THE STANDING FINANCE COMMITTEE FOR 
-'. RAILWAYS. 

Kr. PresIdent (The Honourable Sir Abdur Rahim): I have to inforD;l 
.. A1Isembly that up to 12 NOON on Wednesday, the 20th March, 1940, 
the time fixed for receiving nominations for the Standing ~  Com-
mittee for Railways twenty·one nominations were received. Subsequently 
-the candidature of one Member was withdrawn by the proposer and dne 
Members withdrew their candidature. As the number of remaining ca,ndi· 
-dates is equal to the number of vacancies, I declare the following Members 
to be duly elected, namely; 

(1) Sir Muhammad Yamin Khan; 
(2) Sir Abdul Halim Ghuzuavi; 
(8) Maulvi Syed Murtuza Sahib Bahadur; 
(4) Mr. Muhammad Muazzarn Sahib Bahadur; 
.(5) Mr. F. E. James; , 
. .(6) Mian Ghulam Kadir Muhammad Shahban; 
{7) Rao Sahib N. Sivaraj; 
(8) Mr. Muhammad Nauman; 
(~ Dr. Sir Ziauddin Ahmad; 

(10) Sardar Sant Singh; and 
(11) Mr. M. S. Aney. 

e' 
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ELECTION OF THE STANDING FINANCE OOMMITTEE. 

Mr. Prutdent (The Honourable Sir Abdur Rahim): I have also 1;01 
inform the Assembly that up to 12 NOON on Wednesday, the 20th 
March, 1940, the time fixed for receiving nominations for the Standing-
Finance Committee twenty-two nominations were received. Subsequently 
the candidature of one Member was withdrawn by the proposer and seven' 
Members withdrew their candidature. As the Humber of remaining-
candidates is equal to the number of vacancies, I declare the following 
Members to be duly elected, name13: 

(1) Kunwll.r Hajee Ismail Ali lilian; 
(2) Lieutenant-Colonel M. A. Rahman; 
(3) Khan Bahadur ShRikh Fazl-i-Ha;q Piracha; 
(4) Major Naw"b Sir Ahmad Nawaz Kh-aJl; 
(5) Seth Haji Sir Abdoola. Haroon; 
(6) Mr. H. A. Sathar H. Essak ~ 

(7) Babu Baijnath Bajoria; 
(8) Dr. P. N. Banerjea; 
(9) Mr. L. C. Buss; 

(10) Mr. T. C r r~ 

(11) Mr. N. M. Dumasia; 
(12) Dr. Habibur Rahman; 
(13) Dr. Sir Ziauddin Ahmad; 80Ild 
(14) Khan Bahadur Sir Abdul Hamid. 

THE DEFENCE OF INDIA (AMENDMENT) BILL. 

The Honourable Sir Iluhammad i&fnWah Khan (Law Member): SU·, I 
beg to move for leave to introduce a Bill to amend the f ~  Qf lJ;lPia. 
Act, 1989. " 

1Ir. Prtaldant (The Honourlrble Sir AbdUT Rahim): The qnes,tion is :-
"That leave be granted to introduce a Bill to amend the Defence of India Act .. 

1939 .. " 
The motion was adopted. 

"lila Honourable Sir Iluhammad ZafruIlah lthan: Sir, I introduce the-
Bill. 

THE INDIAN FINANOE BIn.----ccmcld. 

Ilam. Jlnbammad Abdul Ghani (Tirhut Division: )~ 
Sir, last. evening I was submitting that the sugar industry should be 
allowed to stand on its own legs and so the protective duty should be-
removed and taxpayers should be saved from the burden. Therefore, I 
urged that this proposed additional duty should not b6' levied. I am. 
pleading this with the express idea that the cane-grower RhooJ.d be equally:-
benefited. There is an agitation these days that the cane-growers 1l'I."e going 

• 
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TIDl INDIAN PIN ANCB BILL 1929 

to be benefited to such an extent that they are going to get a {·rofit of 99 
per cent. That is 1111 humbug. I have been doing it myself for a long time 
and I know that the poor cultivators are not paid even for their labour 
during one year and a half the period in cultivating the cane. Protection 
was given expressly to benefit t.be cane-growers but actually they are 
going to suffer. Recently, the Provincial Governments have taken some 
;;teps to redress their grievances but their action is being strongly con-
demned by the capitalists which I consider to be very unfair. and they will 
also lose the ~  of the cane·growers· rApresentatives. Sir, I c()m-
mend my arnen(hnent for the acceptance of the House. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved: 

'''l'hat cla.nae ;3 of the Bill be omitted." 

lIr. Lalclwul Ba.valral (Sind: N()n-Muhammadan Rural): Sir, the 
amendment asks for the deletion of clause 3, that is, the retention of the 
present excise duty of Rs. 2 and not its increase to Rs . .s. A later amend-
ment ~ it to be raised, if there is an intention to raise it, to Rs. 2-8-0. 
At the consideration stage this point was discussed at great length and I 
then put two pointed questions to the Finance Member as to the justifica-
tion for raising the excise. duty. I put forward the case not only of the 
industry but 'liso of· the consumer and the cane-grower. There were n() 
answers on those two points but we claim that un ex.rlallation is due on 
them. The first question was, why has the recommendation of the Tariff 
Board been shelved and not accepted? In this pamphlet that I got recent-
ly an evasive explanation is stated to have been given for raising it to Rs. 3 
namely, that the question was superficially considered. If the Tariff Board 
consider these questions superficially and give no definite ~  why should. 
any money be spent on them? And what steps have been taken against 
the Board for thus neglecting their duty? I want to know the reason for 
that. Corning to the second point . . . . . 

. The Honourable Sir Jeremy Ba1Iman (Finance Member): May I know 
exactly the question for which the Honourable Member wants a reason:' 
What is the precise point? 

Mr. Lalcband Bavalrai: It is this: that the pamphlet in my hand shows 
that it is estimated that the industry will have only two per cent. IProfit, 
while the Tariff Board has recommended ten per cent. profit. I want a. 
reply to that. 
• As regards the second point, I find that the Honourable Mtimber has 

given some explanation but r would like some more elucidation. It is 
with regard to the condition of the three r ~ l r , 
the consumer and the grower. ~ industry say that the industry will 
come to an end if these excess duties Bl'e imposed. As for the consum'31" 
the explanation ~ the Honourable the Finance Member is worth r ~ 
tion. He said. that the price level has for Ii long time been kept high and, 
therefore, the consumer suffers. It has also been Jl8idthl!ot the grower will 
consequently sutler. That is how I read what f.he. Honourable Member 
said ...... 
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The Honourable Sir .l"eremy B&iaman: I pointed out that t-be two msults 
of'the high price were that th.'e consumer had to pay' more and that the 
priee for cane was fixed unduly high asa result of the unduly high price 
of sugar. 

Kr. LalchIDd lfav&1rat: I was refe!Ti.ng to the,s.peech of the Honour-
able Member as reported in the lf ,~  ' ~  1t is there that· the 
Finance Member said he was fully aware . of the difficulties 
of the industry, b·:t it was' clear that the .price (If lmgar had 
been maintained for an .unduly long time at an unjustifiably 
high level and the high prices maintained at the sacrifice of the consumer 
had led to high prices of cane and the industry found itself involved in Q 
vicious circle. I want to· know, therefore, how the price which' is now 
considered high will go down: it is only when the pric(-\ goes down that the 
consumer will benefit. I say that by imposing excess prOntS tllX the price 
level will not go down: from the commonsense point of view, it will go up. 
The!'efore I want to know how ·the Finance Member·;pIfOp08es·tosee-_that 
the price level goes down: --then only he can have the gratitude of the 
consumer and the general public. We cannot do without sugar, .and it iii 
no good saying that the ,poor man should take to molasses or such other 
things. Thl' price of mAned sugHr and gUT should also go down 

I find that the Ronqurable the Finance Member is sympathetic .to the 
industry also ~  that is only fair. The case that the indUl.,My has present-
ed is worth consideration. The Finance Member hitS said that the ills 
of the industry were a matter for separate consideration and must be re-
medied irrespective of the revenue duty. which the,i,ndustry might be called 
upon to bea!". This of course cannot be a confidential matter: after all it 
affects the public; and though we know that it is solicitous for the industry 
we should like to see how far this industry is going to be helped, because 
the main thing we want is the niaintenance and development of the 
industries in India. 'rhis industry of ours which has been developed with 
the help of protection should not be allowed, to dwindle. My infonnation 
is that the price of cane has increased. I do not know whether the Cen-
tral Government or the Provincial Governments have done that. But I 
want to know how the grower will Qt". kept at a place where he can make 
both ends meet. If the Einance Member is insistent in making some more 
money out of sugar, he should first of all consider the question of this tax· 
not being raised. He has other ways and means and he is more competent 
than any of us on this side to find out ways and means:: ~  can see that 
thiR additional burden is.D.ot thrown on the industry. Blit;'if that is not 
pOSBible he must at least consider whether some of the amendments can 
be accepted .  .  .  . 

An Honourable Kamber: On that you may speak later. 

Mr. LalcJa&nd Bavalrat: I a·m making the 8uggeRtion now-I may not 
speak later. I merely say that the Finance. ME'mber ~ l  not be insistent 
-on these quec;tions of t.axation. He must yield sometimes because we 
know that at present we are very few, and he is the master of the situation. 
It is not like the Finanoe Bill of last yesr when ~ f the demands 
"Were thrown out and afterwards eertified. The position now is different. 
We can only appeal to the Honourable the Finance Member and I hope 
he will give due consideration t.o what I have said. 
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The Honourable Sir Jeremy Baisman: Sir, I oppose this amendment. 

My ~ r l  fr ~ , Mr. Lalchand Nava.lrai, has put a' number of 
queshom; to me whICh I shall endeavour to deal with briefly to the best 
of my ability. The first question relates to the Tariff Board's Report on 
the Sugar Industry. The main thing that I have to say about that is 
that. since that Board reported the conditions" in which the industry is 
werking have been entirely changed by governmental action-not ~  
by the Central Government, but action of the Provincial Governments: 
also, an organisation has been formed in the industry itself. The Tariff 
Board worken Oil l?f'l'tain assumptions. Among other things, for instance, 
it indicated a' fair price fo:- cane: but the presel1t state of the industry 
and the regime which applies to it is on an entirely different basis. It is 
on a basis which determines' the price of cane in relation to the actual 
selling prices of sugar: so that we have gone a very long way from the 
basis on which the Tariff Board reported. But there is one narrower point, 
on which I would g!ve him the answer, and that is thp. question why 
when the Tariff Board thought that ten per cent. was a fair margin for 
-t;he industry, it is now getting only two per cent. In the first place, I 
am not prepared to admit that the industry is now getting only two per 
-cent. I should have to make a considerable inquiry into the matter 
before I wouid admit any lIuch figure. In the second place, it must be· 
t'emembered that when the Tariff Board recommends a percentage of 
profit, what it means is that the import duty should be fixed by sssuming 
a certain margin of profit fr)r the industry, und it indicates what that 
assumption should be. Th'3re is nn idea of guaranteeing to the industry 
a minimum ,profit of ten per cent. for the same reason that if the industry 
happens to make 15 per cent. or 20 per cent. we do not, much to the 
chagrin of my friend, Dr. Sir Ziauddin Ahmad, necessarily rush in at once 
and change the picture to the disadvantage of the industry. There must 
be ups and downs during the period of protection. The meaning of the 
Tariff Board recommendation is that, taking the whole period of protec-
tion into consideration, a certain margin of profit should be allowed in 
making the calculations of what the protective duty should be . . . . 

Sud&!' Sa.nt Singh (West Punjab: Sikh): What is the estimated profit 
sccording to the Honourable Member after this duty? 

'!'he Honourable Sir .Teremy Baisman: I cannot say what the estimated 
profit is at the present moment without an inquiry. I have a strong ieel-
ing that the!"e are times when tb.e margin of profit has gone UfIl to 50 per 
cent. or 75 per cent. It may be that in certain concerns at the present 
m<>ment there is no profit at all but even 3. loss. You have a very large 
and varying field with a number of concerns of differellt stages of efficiency, 

_ and it is very difficult indeed to say what the average profit is, and even 
more difficult, if you took that average to say exactly what it means in 
relation to all the individual concerns. 

Now, Sir, thE' next point that my friend, Mr. Lalchand Navalrai, 
asked me was, how we proposed to secure that, while we inereased our 
excise, neither the industry nor the grower nor the consumer should be 
sny worse off. The a.nswer to that is that that cannot· be achieved. 
'Somebody obviously, if additional revenue has to be raise'd, has to pay it, 
it has to come from somewhere, but 1 will endeavour to give the Honour-
able Member my own idea . . . . 
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Mr. Lalchand If&9'alral: Whom would you prefer to levy it on, the con-
sumer, the grower or the industry? 

The Honourable Sir Jeremy Ra.isman: If th.e HonoUl'B'ble Member is 
puttiug that to me as a long range question so to speak, and not in rela-
tion to the ephemeral circumstances of the industry. then I would say 
without doubt that. the intention of the revenue duty is to levy it on the 
consumer, the consumer representing a large number of individuals who, 
if they do not pay the tax in this form, will have to pay it in some other 
form. In relation to the consumer th .point is that he is, unfortunately, 
being required to contribute t.o additional revenue, a.nd the actual vehicle· 
which is chosen for that revenue is comparatively unimportant. Now, 
a particular commodity having been ~  for ,revenue duty, it is un-
doubtedly tho caSf' that over a considerable ;period of time the consumer 
pays that duty, aud that the level of price of the commodity tends to rule 
exactly that amount higher than it would if there were no such duty. That 
is particularly the case when, as now, we have the im.port duty increased 
by exactly the same amount as ~  excise duty. But now if the question 
is what the immedi!l.te effect of the addition of the increase of the excise is 
at a partitmlar point of time, then that is rather a complicated question. It 
depends on whether the additional duty is imposed on 8. rising market or 
a falling market, it depends on the stocks held, it depends on 
a large number of considerations, but the main factors at. the present 
moment are, as I indicated yesterday, that the ,price of sugar was in any 
case unduly high, and it was bound to come down. If you take your mind 
for the moment off the . excise duty, if you imagine that there was no 
duty whatever on sugur, the .fact remains that a few months ago there was 
a shortage of sugar, alld thht the price of sugar in those circumstances 
rose to high levels. Now. t.he organisation which controls the Relling of 
sugar in these two provinces several times considered the position, and it· 
decided to maintain the price of sugar even after the prospects oi a conti-
nuance of the shortage had disappeared. So that no matter what 
happened about the excise, it is. obvious, and to my milid indisputable. 
that. tbe price of sugar was bound to· oome down now because' the relation 
of supply and demand was changing rapidly. Another thing that walt 
bound to happen fur the same reason was that the price which the growe ... 
received for his cane must come down, because that also had been inflated 
to an artificially high level as a consequence of the inflation of the price of 
sugar. So that my position is, that taking the matter over a reasonable 

~  of time, the level of the revenue duty has got nothing to do with 
thIS problem of the industry. They are problems which in any oase 
wou:d have existed and in any case would have to the liquidated by ad-
justments to the changing situation. 

Then, the Honourable Member asked me what I had in mind when 1 
said that the ills of the industry would have to be remedied. I have tried 
to explain now what I mean. Those problems are not related direatly to. 
the. Central Government; they are now problems almost entirely within the· 
sphere of the Provincial Governments. But it seems to me, as it would. 
to any observer, that an unhealthy state of affairs has grown up m. the-
sugar industry and that there are very serious problems which will have-
to be faced and dealt with in the future. 
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Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: 
~' '  Rural): Sir, the history of the duty on sugar is a very' 
unfOl'tunute one, and I may also so say that it has been fortunate as well to· 
some extent. We know that the first Tariff Board ,,'as appointed in 1931, 
and on their recommendation we levied a prot.ective duty. They defi:· 
nitely recommended in their Report that for the first seven years the duty' 
should be, fixed at Rs. 7-4-0 per cwt. and for the remaining period at ~ 
Rs. 6-4-0 per cwt .. but, unfortunately, by the second Finance Bill of 1981 
we raised the duty by 25 per cent. throughout, and this protective dut.y, 

~  was fixed by a very careful camulation, 'was immediately raised. by' 
~  per cent, That is. the quantum of protection was increased by one-
fourth. We did not then realise what the effect would be. But a8 soon' 
as the sugar industry saw that the quantum of protection had been· 
increased by 25 per cent., a fillip waB given to the industry and a large--
number of sugar factories grew up. This was not the only advantage .. 
the industry had; but they had also an additional advantage. and that is,. 
the price of sugar-cane was fixed for them by the Tariff Board of ] 9R1 
at Rs. 0·6-0, while in actual practice they paid only three annas or 21" 
annas. Therefore. they paid less for sug-ar-cane, they got higher protection 
by means of the second Finance Bill with the result that the sugar industry-
began to make large profits. 
On the floor of the House I repeatedly said in the year 1932-33 that. 

the· sugar inq.ustry were making a profit of &0 to 100 per cent. per annum. 
Government realised the mistake in 1933 and this 25 per cent.-duty, which. 
was unconsciously added on by the second Finance Bill of 1931, was to. 
a certain extent checked by imposing aD excise duty of Rs. ·2' per cmt. 
When this excise duty ,,'as proposed, there was great excitement among: 
the sugar manufacturers. They had collected large sums of profit and, 
they carried on a propagan4a. In this House I said ~ thefundament&l 
princi!Jle of propaganda is that you must have propaganda on something, 
and that you cannot have a propaganda on nothing. But in this case' 
the sugar manufacturers were carrying on a propaganda merely on nothing, 
because we did not take away any protection whatever, we only rectified: 
the 'l1istake which had been committed by the second Finance Bill of' 
1931. These prop!lgandists were able to induce the Government to levy 
a duty of eight annas per cwt. on khandsari sugar, though it was ~ 

originally in the proposals of the Finance Member. The whole question 
was l'e-examined by the second Tariff Board in the year 1988. In their-
report they examined very carefully what should be the pro;fit to the· 
industrJ, what should be the various expenses, and they made very' 
elaborate. ~l  They allowed a profit of ten percent. on the-
capital outlay, they made liberal allowances for depreciation, and as a 
r ~ l  the cost of production including overhead charges and profits came-· 

o to Rs. ~  This was the figure they arrived at. In toe ~  

report they made some other very important recommendations and I shall:' 
just ,nention very briefly one or two. They said: 
"On this basis the coat .of manufacture in a representative factory including .wer-

heada and profit is lts. .6-13-10 per maund." 

That was really the cost of production at that time. 

'''Paking all factors into consideration the extent of protection required for the 
remaining period of protection is Rs. 7·4·0 per cwt. or Re. 5-5-0 per maund. Adding 
the excile duty of Rs. 2 per cwt. we recommend that the present ro.te of import duty of' 
RI. 9-4.() per cwt. be eontinued." 
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[Dr. Sir Ziauddin Ahmad.] 
Even at that tilJ1e the pricE' of sugar-cane which they allowed to the 

:sugar-cRne grower was-they said: 
" ~, price of IIlgar-cane delivered at faetory as calculated by WI is :as. 0·5-6 per 

.maund. 

This was their recommendat,ion. I come from the districts where 
:sugar is very largely manufactured, namely, Gorakbpur, Bueti and other 
places. They are in my constituency. When the Tariff Board report was 
being considered, thel'e was a ~  deal of opposition, but I strongly 
supported the recommendation of the Tariff Board. I may say I had an 
,opportunity of examining the details of the working of the factories in my 
.·condtituency. The Tariff' Board of 1938 took no quantum of profit away 
from this industry. At the same time, the industry was guilty of not 
'Paying the ·value for the sugar-cane as promised by the Tariff Board. 
'Therefore, they were very well off, and I think that the profits were very 
goott profits and the price of sugar was reasonable to the consumers. At 
'that time the price of sugar was really Rs. 8 per maund and we were 
getting in the market sugar at 41 seers per rupee. So the consumer was 
satisfioed. the industry was satisfied. The industry was getting a profit 
-of ten per cent. I have no interest in any industry, but, unfortunately, 
'sugar iii the only industry. which I criticise, in which I have some interest. 
I know definitely that they were giving a profit of ten per cent. to the 
-shareholders. . 

Bhat Parma .and (West Punjab: Non-Muhammadan): Are you sup-
-porting the amendment or opposing it? 

Dr. Sir ztauddin Ahmad: Please wait and see. I am now conrlng to 
'the turning point. After that, two fundamental things happened which 
changed the entire situation. In the first place, a syndicate was formed 
'and there was a combine among all the sugar manufacturers, and by 
'means of combines they fixed the prices. That was a new thing which 
'happened after 1938, tha.t is, a combination of all the sugar manuf9.ctllrers, 
to regulate prices. This action is contrary to the recommendations of the 
Fiscal Commission of 1922. The'industry was in a very prosperous condi-
'tion and. there was no difficulty whatsoever, but the trouble began when 

~  began to form a syndicate to regulate the prices. Then the prices' 
began to go up-I do not know whether to call it go up or come down, but we 
'had to pay more for the ~ quantity of sugar. The Congress Govern-
'ment came into power in the United Provinces and Bihar. They knew 
very well-some of tha ministers from their speeches delivered on the 
'floor of this House were conscious of the difficulties. They examined the 
whole thing and, afterwards, they took an action which I would call 
entirely uneconomic and unreasonable. The action which they took, on 
'account of. which the whole character of the sugar industry changed, is 
they interfered in thp. fixation of the price of the r ~  The Tariff 
BOflm fixed a certain price and on that basis the quantum of protection 

~ C'alculated. The Provincial Governments ought to have,Mally 
'spe'lking, felt that. the prices fixed by the Tariff Board for sugar-cane 
shouB be adhered to and that they ought not to be altered. But they 
did not cio this. They had. no .power over the sUF{8r syndicate, the 
:l!!YI.dio..late had power t-o fix any price it liked. The syndicate set aside the 
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recommendation of the TB,riff Board, fixing the fair ll~ price, but they 
arbitrarily fixed their own prices. Then the Provinciai Governinents came 
in. They said, •• All right. When you are arbitrarily fixing the price of 
sugar. when you are not carrying out the recommendations of the Tariff 
Board as regards the fair selling price, we also are not going to stick to the 
recommendation of the Tariff Board as regards the price .Jf sugar-cane, 

. and we fix the price of sugar-cane in proportion to the price of sugar in 
the market". This is a novel action and the price they fixed really 
depeilded upon the price of sugar. If the price of sugar was Rs. 8 pel" 
maund. they h3d one price for t.he sugar-cane, but if the price went up 
they had Hnother value for the sugar-cane. They said the price of sligar-cane 
would be 0-7-9 if the price of sugar was Rs. 10-3-9. If it went further to-
Rs. W-6-0 then the price of cane went up to eight annas. I do not want 
to retid all the figures, but if the price weni up to Rs. 11-14-0 as it is· 
today, then the price of the cane went up to. ten annas. The price of 
sugar-cane was really in proportion to the price of the sugar in the market. 
They took this action in order to overcome the combination of sug8l" 
manufacturers artificially raising the prices of sugar by' a system of com-
binea. But the effect of this also was felt in this way that, suppose-
we fix Rs. 2 as the excise duty on sugar, the price of foug.gr will naturally 
go up by t.his extent, i.e., equivalent to the excise duty. Now, as soon 
as we fix the excise duty and the price of sugar goes up, then the price 
of sugar-cane will also go up proportionately. So that whenever we fix 
any excise duty on the sugar manufacturer, thet: the sugar grower, !l.ccord-
ing to the formula invented by the Provincial Governments also goes up a-
little bit, and they get more and IllorC profit. This i!l a point which I 
should like the Honourable the Finance Member to realise very particularly 
that whenever he is putting any additional excise duty all ~ r it r&!l.lly 
means that the price of sugar will go up .by that amount. This is quit& 
evi.dent. 

The Honourable Sir Jeremy ,ltatsman: My Honourable friend is: 
talking on the assumption that the Provincial Governments would take no 
action whatever to adjust so obvious an anomaly which I do not for a 
moment believe. 

Dr. Sir Zi&uddln Ahmad: I was just coming to this point that there-
ought to be some kind of co-ordination between the Provincial Govern-
ments and the Central ('TOVp.mment, otherwise the whole schemp. of Protec-
tion will not work. This is the point to which I W8S coming and to which 
my Honourable friend haR jU!lt pointed. 

Bh&i Parnla Band: Is my Honourable friend aware of the fact that 
the tTnited Provinces Government has reduced the minimum which .means 

• that .lihe cane·grower will .get less and the IJrice of sugar will not rise, 
Dr. Sir Zlauddln Ahmad: Sir, may I just raise one question? ! am 

Bsked not to speak otherwise there will be a sitting of the Assembly-
tomorrow which is Ohhelum day. This is 8· penalty for those who want 
to speak . 

. 'Mr. •• S. ADey (Berar: Non-Muhammadan): It is strange and r 
strongly protest that a speaker should be warned in this way, while he is 
addressing the House. 
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Dr. Itt Zlaaddin A.bmad: I was saying that whenever we increase the 
· ,,~  duty on sugar, then. the price of sugar will go l!'p and propor-

tionately, according to the formula now in vogue by the Provincial Gov-
ernments, the price of sugar-cane will also be increased by the grower. 
Thel'Afore, the consumer will have to pay twice, first to the Government 

--in the shape of inoreased excise duty "tnd second to the r ~ !!l"OWer. 
, on account of the increase in the price of sugar. The moment the 
- increase of excise duty by three pieR pel' seer was anno1lDced, the price of 
-sugar went up by one nnna per seer. This is, therefore. 9. very anomalous 
- position. 

Now, in addition to this the Provincial Governments have also laid an 
,additional cess which, really speaking, they ought not to have done. 
- because you cannot have t",'O duties on the ' ~ article, the Provincial Gov-
· el'IlInent imposing one kind of duty !l.nd the Central Government of another 
lrind. This is Oue of fhe ~r  good 1Ilustrations in which the Central Gov-

· ernmsut ought to have interfered !;ome t,ime ago. [hdvebeen pressing it 
here that. once the protectioll il; given we should not sleep over the matter. 
We shoulcL see definitely how the protection is actually working, In this 
particular, case, al; has heen said by the Hono\ll'uhle , ~ Fillullce Member, the 
Provincial Governments have interfered in the matter and they have made 
-the whole question of protection practically illusory. I repeat that as 
we have given protection to the industry and to the sugar manufacturer, 
we must see that it is actually worked in practice in order that the industry 
may ultimately stand on its own legs. We have given them the protection 

: so that we in India may be able to produce the entire quantity we require 
, at ~' l'easoDable price. But we find that the sugar manufacturers cannot 
, stand on their own legs under the conditions which now exist. Sir, in 

this way the consumer is the worst sufferer and it is only proper that the 
Prov;ncial Governments and ,the Central Government should take thp 
necessary action in the matter. Several things will have to be done to 

:. achieve this, end. In the first place fjhe Central Government, aepartment 
concerned. I think it probably comes Under the Commerce Department, 
shou!rl see, as recommended by the ;Fiscal Commission, that there is no 

· combine of the sug!lr manufacturers to regulate the prices. Their prices 
should be regulated according to the recommendations of the Tariff Board 
and pot substantially increaSed. The second thing they should see is that 
the prices which are promised to the sugar-cane growers should be charged 
and the action of IIhe Provincial Government to fix the rates in proportion 
to the price of sugar should be dispensed with. I have got before me the 
elaborate calculations by means of which the price of the sugar-cane 
grower is calculated, and I can see that they are given all the advantages, 
that is about the loss of crop. shortage of rain, etc. After taking all these 
factors into account the price of sugar-cane is fixed. and this price should 

- be cblll'ged. These are the steps which the Central Government ought to 
take if they really want the protection to be in any way satisfactory and 

.• if they want it really to work. 

Sir, I haw repeAtedly said on the floor of t,his House. and I repeat 
once more that when you give this protection, speciallv to suo-ar Vo'u ought 

, to follow it up year after year. and a report ought 'to be l~ ' before the 
-House from which we should be shire to judge' the actual -posiVon .• Had 

the Oovemment carried out this procedure and read the report of the 
- working of the sugar protection in the year 1988, and after that in the year 
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1939, then the troubles which we are now facing during 1940 would have 
been greatly minimised. We, on the floor of House, would have pointed 
out b the Provincial Government that if you take the action, which you 
are now taking, then we have another remedy in our hands, i.e., we can 
lower the q.uantum to an extent which may be reasonable, so that the 
'Consumer may not suffer unnecessarily and the sugar manufacturers may 
have their reasonable profit. Now, in the present case we see that the 
situation is such that it is very difficult for the sugar manufacturers to 
pay an additional duty. In the last nine years I have always supported 
the Government that this excise duty ought to be levied on t.he sugar 
manufacturers because they are getting enormous 'profits by means of com-
bine and higher rates. Their cost of production is much lower ~  
they have been pa.ying It:.ss to ,;ugar-cane grower, But the position iR 
Tevarsed today, Today I am in sympathy with them because they are in 
a very unfortunate position on account of the action by the Provincial 
Governments. I really want to do justice to the industry, justice to the 
consumer and justice to the tax-payer. 

In order to do justice to the consumer and tax-payer, 1 Lhink. it was 
very reasonable that this duty ought to have been imposed when it was 
fust imposed in 1934. But now the position has been reversed and they 
ate not in the same position as they were then, because they cannot pay 
any price for sug.,ar-ca.ne which they had been paying before 1938. Now 
the whole work is supervised very vigorously by Provincial Inspectors who 
really are compelling them to pay enormous prices. The decision whenever 
given is always. given in favour of the sugar-cane grower. But now is the 
time when we should co-operate and carry on our part of the duty _and 
levy an import duty on the article just sufficient to protect it and to give 
a prvfit of ten per cent. which I consider to be very reasonable in these 
dayb :eut if you want to take away that profit and give it to the sugar-
cane growers which is more than they really deserve, in that case, it is 
not justifiable to add an additional burden on India and artificially raise 
these prices, Unless the Central Government come forward and take some 
"vigorous steps to establish a co-ordination between themselves and the 
Provinces, it is rather dangerous to touch this particular industry . and to 
Taise the prices and levy an additional duty. After all, if you put up an 

~ l duty of one rupee tomorrow, they will come forward and in-
<:rease the price of the sugar-cane as they have been doing in the past, So, 
unless the Member in charge says that they are prepared to take a guarantee 
and they are also prepared to consult the Provincial Governments about 
this matter, I, think it is not desirable for us to support this increase in 
the excise duty from Rs. 2 to Rs. 3. The second point on which they 
have to take action and which has been recommended by the Te,riif ]:loard 

• is t:hat the combine of the Sugar Syndicate should ceMe to exist. Prices 
shou!d not be fixed. arbitrarily by them but they should be fixed according 
to th general condition of the market, With these few words, I support 
the amendment. 

J[r. PresIdent (The Honourable Sir Abdul' Rtlhim): The question is: 

:. That clause 3 of the BiD be omitted.. .. 

The motion was negatived. 
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JIr. J. Ramsay Scot, ,€United Provinces: Europeim): Sir, 
.IDO'fe: 

1 begt() 
.  •  . I 

"That for clause 3 of the Bill the following be substituted: 

. '3. For c1a.use (ii) of sub-section (2) of section 3 of the Sugar 1llxciae Duty Act, 1934. 
the following shall be substit.uted namely: -

'(ii) Pll all sugar except palmyra slIgar at t·he rate 

,(a) of rupees two in the case. of sugar prodllced on or before the 29th of 
February, 1940, whether issued out. of a factory after that. dat.e or used 
within a fact.ory on or after such date iii the manufacture of any 
commodity other than sugar; and . 

(b) rupees three in the case of sugar produCed on or after the first day of 
March, 1940'." ,. 

Sir, this amendment is to remlive a hardship. The Indian sugar 
industry in the eoming year will contribute in excise to the Central Gov-
r ~  D:0 less. than six to six !J.nd a half m'ores so that the industry is 
replacmg In eXCIse most of the Rs. 8 crores which Government once got 
from imported Java sugar. I would remind the House ~ the value of the 
yearly sugar output is over 33 crores and that the cane consumed by the 
factories is about 11 million tons which at ten annas per maund is about Rs. 
17 per ton or the value to the cultivator is about Rs. 19 crores. The value 
of the six pies per maund cess which goes to the United Provinces and Bih9.r 
Govemments is about 77 lakhs so that the value today of the industry to 
India as a whole is very considerably more than when imports produced 
Rs. 8 crores to the Central Government. r need not stress the number of 
the labourers employed in the factories which is over 100,000 or the value 
of the crop to the· ryot in the P!l.st few years when sugar-cane alone of an 
.crops did not depreciate 50 per cent. I will not dilate further for fear that 
·the. sweetness of the sugar industry ",ill cloy in your mouth. 
We had in our factories on the 29th February about 350,000 tons 01 

sugar so . that the value of the concession for which I am pleading is about 
~ (  The Honourable the Finance Member 'will find that at the 
end of March he will have realised according to his expectations from 
Customs and Excise over Re. 590 lakhs and that there is still about a 
crore· to come. The workability of my amendment is easy for returns are 
furnislied monthly by all factories and those for February should be in the 
handa of Government by now. Since the Budget announcement prices of 
sugar have not risen and as sugar produced after the 1st March gets the 
benefit of the reduction in cane prices by about 11 ·annas percwt. the 
factory will only have to pay five annas of the increase. In the case of 
sugar manufactured before the 1st March the factories would pay the 
whole of rupee one per ewt. by which the excise has been increased and 
nQi the consumer. 

. Sir, the sugar inaustry realises thtU'e'is !l war on and that the .Honour-
able the Finance Member has to find rhoriey IIond that he is the best judge 
of how this monev should be found, but I contend that there is such a 
thing as equality ~f sacrifice and I hope the sugar industry will not figure 
so prominently in the next budget. 

Sir, the Finance Member in' hi!:! firstbuciget has had 'tb 'fiice'noordi-
nary conditions und 1 wou!d like to pay Illy tribute to the way he has 
handled a difficult situation. He has been' big enough to redress several 
hardships and I hope he will be able to see his way to accept the amend-
ment I have submitted to the House. 
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Mr. President (The Honourable Sir Abdur Rahim): Amendment 
·moved: 

"That for clause 3 of the Bill the following be substituted: 

'3. For clause (ii) of sub-section (S) of section 3 of the Sugar Excise Duty Act, 1934, 
'the following shall be substituted ~ : 

'(iii on all sugar except palmyr8. sugar at the rate 

(a) of rupees two in the case of sugar produced on or before the 29th of 
February, 1940, whether issued out of a factory after that date or used 
within a factory on or after such date in the manufacture of allY 
commodity other than sugar; and 

(b) rupees three in the case of sugar produced on or after the first day of 
March, 1940'." 

Sardar Sant.Singh: Sir, this is an amendment about which I made a 
t'eference in ~  speech in the debate on the Finance Bill. The reasons 
underlying this amendment are so sound that I cannot but hope that the 
Honourable the Finance Member will give it his due consideration and will 
accept it. The position of the sugar industry at present is that according 
to the returns the stock of sugar in hand on the 29th February, 1940, was 
about 3,50,000 tOllS. So, the Government of India will have to exempt 
this 3,50,000 tons of sugar from the enhanced duty of one rupee per cwt. 
According to the estimate furnished by the sugar manufacturing Syndicate 
I find that at the end of the season of production this year in the United 
Provinces and Bihar the total quantity of sugar will be 4,22,000 tons 
which will be liable to the enhanced duty. According to the same figures, 
the total quantity liable to pay excise duty at the enhanced rate during 
the year 1940-41 will be somewhat like 10,40,000 tons. The total amount 
that" is expecteo to be realised from this duty will be Rs. 6,24,00,000. 
According to the estimate of the Honourable the Finance Member the 
sugar duty will yield 5,40,00,000 in addition. Thus according to Syndicate's 
estimate there will be an increase of about 84 lakhs. The amount which 
the Finance Member expects to lose by exempting 3,50,000 tons of sugar 
from enhanced duty will be about 70 lakhs. Thus, the deficiency will be 
more than made up. The only question that created some doubt in my 
mind when I examined these figures was whether all the sugar that 
will be manufactured in the year 1940-41 will have been issued from the 
factories so that it may become liable to dtih .as the-mere manufacture of 
sugar would not make it liable to duty unless it is sold out. To enSUl'e 
sale of full quantity manufactured in India, the Government of India can 
:see to it because there is bound to be BOrne demand coming from the 
United Kingdom on account of the war, and the Government of the 
·United Kingdom is bound to make purchases of sugar. Why should not 
·the Government of India insist upon His Majesty's ·Government; that 
;apart from the' quota which is allotted to India for export .  .  .  .  .  .  . , 
An Honourable Kember: There is no quota.; you cannot export sugar. 

Sardar Sant Singh: If India is not allowed to export sugar, then on 
account of the exceptional cnoditions bJ:Ought about by the war 

II }fOO_. the Government of India can insist that any surplus sugar 
manufactured in the' Indian factories ~  saved from last year may be 
purchased by the United Kingdom from India and not from any other 
countr,y. In this way the whole of the sugar manufactUl'ed in India will 
be sold and the Finance Member will get more revenue out of it than i. 
possible if no ~l( r  of sugar takes place. The fairness of this proposal is 

• 
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further strengthened when we know that the mronufacturer had to pay 
fixed prices for cane before 29th February. An amount of Rs. 6-15-0 per-
Dilaund was paid on eleven maunds of cane ~  price of cane for manufac-
turing one maund of sugar. Then, there was a provincial cess of six pies· 
per maund fixed by the Provincial Government. Then there was the 
Cane Co-operative Society's commission at three pies per maund of cane. 
Then there were charges for building, loading and unloading and transport 

of cane to be taken into account. According to the estimate made by the-
Governments of the .United Provinces ar.d Bihar. these come to four annas· 
and six pies per maund. There is the excise duty. 'rhe Tariff Board ac· 
cepted the manufacturing cost at Rs. 2-4-9 per maund. All these cliarges-
cost the manufacturer 11-8-0 per maund. After having incurred all this 
expense at the time of manufacture of the sugar before 29th February, 
this sugar is called upon to bear a further additiona.l duty of Re. 1 per-
cwt. Therefore, I suggest that in this case, the sugar that has already 
been manufactured and which was in the factories on 29th Februarv when' 
the duty was levied should be exempted. So that the advantage which-
has been tried to be taken by those manufacturers who removed some of 
the sugar in expectation of the duty should not be given at the cost of 
those who were careless in not removing it. Cleverness ~ l  not be put 
at a premium on that account. It is but fair to all manufacturers that 
everybody should be treated alike and only that.sugar should be taxed 
which is manufactured after 29th Februarv when this dutv was levied. I 
hope the Finance Member will see the reasonableness of this dema.nd and" 
accept the amendment. 

The Honourable Sir Jeremy Raisma.n: Sir, in order to reduce the 
length of the deJ>ate on this clause I may _say at this stage that 1 have had 
this amendmtmt under close consideration for the last few days and thai> 
I am prepared to accept it. But I should explain some of the considera-
tions involved, for there is a large amount of revenue at stake and I have· 
to justify myself not merely to the industry but to the general 1axpayer_ 
First of all, I should point out that the principle of this amendment is not 
one which can be accepted generally as a matter of revenue administra-
tion. It is a common feature of all revenue duties that when on a certain 
date a tax may be imposed there are always a large number of individuaIs-
who have stocks in bond or otherwise in a position in which they will be 
liable to the enhanced duty, unless they are cleared before the date on 
which any new legislation is to take effect. 1t is recognised that it is part 
of the business of the concerns involved to take a view about the chances: 
and to ~  up on the one side the additional expenditure of rapidly 

.clearing their stocks and on the other side the danger 04 enhanced taxa-
tion. And it is not really fair to say that a measure works inequitably 
because some individuals happen, so to speak, to back the right horse ana 
clear their stocks when others, taking a different view, fail to do so. So 
that I must make it l ~r that this is not a principle that I would be' 
prepared to accept, generally speaking, in relation to new taxation. But 
I am impressed with the special cirC'umstances of the sugar ~r  at 
this moment,. and, in particular, there are two considerations which weigh 
very stronlfly "'ith me: One is thst most of the sugar which was lying in-
thE' factories on the last day' .(jf February was. manufactured frome. cane 
bOlight at a price higherthan.t1'lat which ruled after that datEr; and,therp.-
fore, the 'sugar so caught, so to speak, is at a disadvantage as compared 
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with sugar produced from the 1st March onwards. The second considera-
tion which weighs with me is that owing to various circumstances to 
which I have alluded before, the amount of sugar in the factories on the 
last day of February was considerably larger than it wO';lld normally ha,:e 
been at that stage in the season. And ill that connectIOn I m';lst ~  
that it was not part of my own taxation scheme or part of my IlltentIOns 
to subject to duty a large part of the production which had already taken 
place. For these reasons, Sir, although I .do not accept the argument ?f 
equity. as between the man who cleared hls sugar. and the m.an ~  did 
not, I feel that there are very, valid reasons why III the speCIal Circum-
stances of this year the sugar which was lying in the factories on the 29th 
February should not be subject to the new and enhanced rate of duty. I, 
therefore, accept the amendment. 

Mr. President (The Honou;able Sir Abdur Rahim): The question is: 
"That for clause 3 of the Bill the following be substituted: 
'3. For clause (ii) of sub-section (i) of section 3 of the Sugar Excise Duty Act, 1934, 

the following shall be substituted namely: 
'(ii) on all sugar except palmyra. sugar at the rate 

(a) of rupees two in the case of sugar produced on or befor,e the 29th of 
February, 1940, whether issued out of a factory after that date or used 
within a factory on or after such date in the manufacture of any 
commodity other than sugar; and 

(b) rupees three in the case of sugar !Jroduced on or after the' first day of 
March, 1940'." 

The motion was adopted_ 

Mr. President (The Honourable Sir Abdur Rahim): Clause 4. 

An Bonourable l ~ r: Clause 3, as amended, has to be put in. 

lIr. President (The Honourable Sir Abdur Rahim): The amendment 
which has just been carried is in substitution of clause 3 as it stands in 
the BilL So this new clause 3 is added to the Bill. The question is: 

"That clause 4 standa part of the Bill." 

Dr. Sir Ziauddin Ahmad: 
amendment. Mv amendment 
two rupees and '~  annas. 
reference to the future. My 
future, but at ,a reduced rate_ 

I should have been allowed to move mv 
is to reduce the duty from three rupees t';; 
Mr_ Ramsay Scott's amendment was with 
amendment also is with reference to the 

.. 
ltIr. President (The Honourable Sir Abdur Rahim): The :S:onourable 

• Member cannot propose any such thing now_ 

Dr. Sir Ziauddin Ahmad: I am proposing to reduce the taxation . 

• r. President (The Honourable Sir Abdul' Rahim): Clause 3 to which 
the Honourable Member proposes an amendment has been substituted bv 
a new clJl,use in its place which 'has peen accepted by the House and the 
Rono.urable Member cannot re?pen the verdict of the House bv movin'" 
thls amendment. ' . . ." 

B2 
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Dr. Sir Ziauddin Ahmad: Then, I ought to have been allowed to 
speak on the amendment. 

:Mr. Preaident (The Honourable Sir Abdul' Rahim): The Honourable 
}'lelllber could have opposed the amendment, and if his position was at 
.all sound, he could have carried the House witli him in getting that 
amendment defeated. 

Dr .. Sir Ziauddin Ahmad: Then I will oppose the whole clause. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member need not threaten the House in this manner. 

The House will now proceed with clause 4 . .. 
14aulvi Muhammad Abdul Ghani:' Sir, I beg to move: 

. 'That in clause 4 of the Bill, for the words 'twelve annas', occurring in line three, 
the words 'ten annas' be substituted." 

Sir, in the original Bill the duty was 'eight annas' and now this is 
sought to be substituted by 'twelve annas·. My amendment is that in 
the, original Bill instead of the duty being eight annas, it should be ten 
annas. In any case the duty is going to be enhanced. The question is 
whether this enhanced duty should be ten annas or twelve annas. 1 think 
t,he amendment which I have moved is a very modest one. I have not 
moved this amendment out of any perl"onal ~  in view. You know, Sir, 
that J am not accustomed to own II mot.)r car, nor have I any interest in 
the running of motor buses. I have nothing to do with motor service 
business. I simply find there is great hardship caused to those who own 
motor (',ars and I, therefore, think it proper that the duty should be 
reduced to ten annas. With these words, I move. 

Mr. President. (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That in clauee 4 of the Bill. for the words 'twelve annas', occurring in line three, 
the words 'ten annas' be substituted." 

Dr. Sir .Ziauddin.Ahmad: Sir, I should like to record this fact that I 
was asked either to finish t.he whole thing today or we will sit tomorrow 
\vhich is a Ohhelum holiday. The second thing is I was not a Howed to 
speak on the motion of Mr. Scott or of myself. 

:.r. PreBldent (The Honourable Sir Abdur Rahim): The Honourable 
Member is not in order now. 

Dr. Sir ZiauddiD Ahmad: I. therefore, quiet1y withdlaw from the 
llouse. 

'Mr. Kuhammad lI&uman XPatnlll and Chota Nagpur cum Orissa: 
Muhammadan): Sir, the intention of this amendment is to advise the 
Government to make an increase of only two annas over the existing 
duty of p.i.ght annBS in ~ :petrol duty instead of four annas. I need DOt. 
weary the House with elaborate argume,nta to convince the Government 
of the necessity for, this . reduced duty. ~ Government of ~  must 
be fully alive to the sit1I8tion that thi, means a great hardship to the 
motor ~r  The taxation on petrol in India is probably the highest 
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in the world. I submit. Sir, that this increase in petrol duty is believed 
to have been done with the purpose of supporting the raihvays for its 
increase of freights and fates., The railways have recently increased 
the freights by 12! per cent. and they have increased the fares by 61 per 
cent. If this is really the motive of the Government behind this increase 
in the rate of petrol duty, then I think it is very unfair On the part of 
the Government to do so. There should be healthy competition between 
railways and motor buses. It is no good strangling the buses by increasing 
the petrol duty at. a time when the freights and fares on the railways have 
been increased. The railway is a commercial r~ l  in India. Some 
Htmourable Members remarked ·the other day that petrol is a commodity 
used mostly by higher classes and upper middle classes of people, but 
the poor also take advantage of petrol inasmuch as' cheap petrol can enable 
travels at cheap r ~ in motor buses. These lorries run from place to 
place, from village to village unlike the railways and in this way the poor 
people get their conveyance at cheap rates. Apart from the passenger 
tr!lffie. the motor lorries and buses also carrY fi'uits and other eatables 
from Peshawar to Calcutta and other places .• This inorease in the price 
of petrol will mean indirect tax on food stuffs also which are imported 
from distant places like Peshawar to Bengal and Bihar. The railways 
have increased the freight rates by 12i per cent. and it seems that this 
railway freight increase has been guaranteed by a further taxation on 
petrol so that the fares of the buses and lorries m!ly not in a.ny way 
compete with Railways and may not divert traffic. I hope the Govern-
ment of India will realise that 'even in our present helpless condition. they 
are not justified in imposing this sudden increment of petrol duty by 
four annas, that is about 50 per cent. Even in countries like the United 
Kingdom and other countries in Europe where. petrol is not to be found 
and where this commodity has to be imported and where the stock of 
petrol 'is very limited, the rate of· duty that is prevailing there is not even 
one-tenth of the rate prevailing in India. This increased duty on 
petrol is mostly due t<l the effect of freiciht which is to be paid on the 
conveyance of this commodity from one place to another and the cost of 
the duty whch has been placed on this commodity has increased very 
mIlch. I think this really amounts to double tax,ation on petrol, namely, 
the railway freight for conveying petrol from one plaee to anotner is 
increased by12i per cent. and also the duty on petrol is increased. By 
one single stroke of the pen,. the Government have increased the price of 
petrol. I hope the Government will realise this fact Rnd try to ~  
relief to the poor people in this country. I do not suggest th9.t there 
should be no increase in the duty on petrol. I su!!'gest that the Govern-
ment should be satisfied with an increase from el!!'ht annRS to ten annas 
as has heen ,~  hy my Honourable fr ~ , the Mover. Sir, T 
support t,he a.mendment 

Sardar ~  Singh: ~ r, in the matter 01 petrol the country has got a 
very rea.l grIevance agaInst the Central Government. The Central Gov-
ernment have always declined to regulate the price of petrol in tbis 
countBY and the r ~ l  is that the country is being exploited to an enor-
mous extent by the petrol combine. First of all, before I deal with this 
question, I should like to briIlg to the notice of the Government the 
aotual prices which, according to my information, are incurred by petrol 
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dealers. The petrol price at the port. of disembarkation is 0-1-6 per 
gallon. If we allow gallon for gallon for leakage, another 0-1-6 may be 
added to the cost. Then there is the commission paid to the seUer :~  two 
annas per gallon. If we allow a freight of one ann!!. six pies per gallon, 
and add another one anna six pies for overhead charges, management 
and control and profit of 0-1-6 per gallon and add to that twelve annas 
per gallon the proposed duty, the maximum price at which the petrol 
should sell in India should never exceed one rupee five annas. In these 
calculations very liberal rates have been allowed for all kinds of charges. 
We find that petrol is being sold at this time at Rs. 1-15-0 per galloD" in 
some places. In Delhi it is being sold at 1-13-6. May I know why this 
latitude is being allowed to the petrol dealers. I know there is a ~ 
of petrol dealers. One Isardas of Bombay began to import petrol. There 
was an attempt made to ruin him and he was actually ruined by lowering 
of the rate to Rs. 1-5-0 and then to one rupee and. then to 14 anI}.as ~r 
gallon. \Vhenevt;r an Indian comes in competition, then t.his ('ombine at 
once tries to put him down and the result is that we are made to pay for 
petrol at an excessively high rate. I put questions in this House. I have 
been putting questions for the last ten years asking whether the Govern· 
ment of India know anything about this combine, and what profits they 
are making but always an attempt has been made not to. furnish the 
information. At this time when the price of petrol is going so high, I 
would ask the Government whether they will encourage some company 
which may import petrol from outside and enter into competition with all 
these dealers or will introduce some legislation to end this combine of 
petrol dealers. Otherwise, my friends tell me that they are goinr to shut 
up their ClUS in their gar.ages and wait for better times to come. The 
40rse has become cheaper because the army does not need horses. We 
shall now revert to the old days of tongas and victorias and other horsp--
drawn convevances. Unless the Government come forward with some 
sort of legislation to control the price of petrol in India, there is no reason 
why the motor industry should continue to develop in this country. Apart 
from this there is the other side of the question as well. 

My friend, Mr. Nauman, has just stated that on account of the 
difference in freight, petrol is sold at various rates in different parts of 
the country but that is not so. In Attock there is a Petroleum Refinerv 
Company ;nd in Rawalpindi, where the locally refined petrol is sold, '1 
find that the price is exactly the same as it is. here, if not more. Why 
should it be so. There is a combine. There is no d.oubt about it and 
these compunies are paying enormous dividends to their shareholders. 
Is it not time that the attention of the Government should be dr-awn to 
this important commodity which is likely to 'be used in greater quantity in 
case war comes nearer home. The time has come when an attempt 
should be made to regulate the price of petrol and fit the same time to 
control the prices in India. This is a common complaint. I am sure I 
am voicing the feelings of even the official Members and othelil when T 
raise my voice of protest f.Lgainst this price of petrol which is prevailing 
here. The Honourable the Finance Member will himself be feeling the 
pinch of these higher prioes. Official reticence probably compels .him t.) 
play that role. He is out to get money out of other people's pockets. 
'Here his own pocket is touched. 1 would ask the Government to examinf 
this question thoroughly. Let a profit of ten percent. or 15 per 
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·.cent. or even 50 per cent. be allowed to the petrol dealers but not 300 or 
-400 per cent. which they are getting now. I have tried to glve the figuret; 
:;8CClOrding to my information. If they are wrong, my Honourable friend, 
-..the Finance Member, will correct me. The prices of petrol in India are 
such that they leave a margin of 800 or 400 per cent. to the petrol dealers. 
I would not mind if the Finance Member raised it by two annas more as 
,a revenue measure. Let him raise the duty to one rupee per ~ ll  
Even then if the prices are controlled, I am sure the price will not be 
.more than Rs. 1-6-0. Here, charging 12 annas yourself and pg,ying 12 
-.annas as a profit to the petrol dealers is a great injustIce and the cvuntry 
-should not be allowed to be exploited in this manner by the petrol dealer'!!. 
I hope the Government will take into consideration the facts lthi:-h T 
': ~ placed before them and examine the question as soon as they pos· 
·sibly can. 

Jlaulana Zafar All Khan (East Central Punjab. Muhammad,,!!): T 
want to add only a few words in support of ~ l  Abdul Ghani's amend· 

'ment which has been so ably supported by my friend, Sardar Sant Singh. 
I know it. is no use raising our voice against the attitude of the Finance 
1\fember on the question of sugar, petrol and other taxable commodities. 
I pointed out very pqintedly the other day that all attempts to induce 

'him to apprecial-p our point of view would be futiie. Perhap9 Sardar 
'S,qnt Singh forgets that the Finance Member and those who deal in 
petrol have formed a league. There is a conspiracy. They get a profit 
of 400 per cent. God alone knows to what heights the price of p'::!tl'ol 
would yet soar, It used to be lately Rs. 1-6-0 a gallon. I have set up a 

·small petrol engine in my vill!1ge of KRramabad, which consumes about 
four ga.llons a day. The cost came to Rs. 5-8-0 and now it ill Rs. 8 a 

.'day, so that I will have to shut up the engine. Pricel:; will go up further 
still. . The profits of dealers in petrol would pile up. They will go up to 
millions. Then there will hp excp.ss profits ta.x. Have you considered 
-that? Divide the pofits half and half and let the pec-ple go to the devil. 
"That is the pohoy nf the Government. Then there ir- another ~  of 
-the question. 'l'hpre is a small industry which keep,; the body and E.lI'u1 
-of the people together, I mean the bus industry. Hundreds .,l.Dd thousandl'l 
·of persons don't know how to make both ends meet. They invest their 
small capital in the motor industry and then the Government take up 

-the attitude that if there is no rival' duty on motor lorries and buses the 
"Railway Department will have to go down. The railways ard a com· 
'IDercial concern, t.hey compete with the motor buses and they have got 
-rail Gum bus services so all to deprive the poor Indian of any chance of 
making a livelihood. So it is no use our crying: it is a cry In the wilder· 
ness. I pointed out yesterday that the taxes imposed and the duties 

"levied will hg,ve to remain as officially decided. The modification in 
. regard to duty on sugar allowed by the Honourable the Finar.ce Member 
came from 8 , , ~  gentleman. Had it been from Sardar Sant Rind" 

-perhaps it would not have been accepted . _ . . . . . 

'!'he Bonomable Sir lerem'1 Bai8man: I repudiate the suggehtl,on ma.Ie 
'·by the Honourable Member. 

Kau1aD.a Zalar AU 1DJ.&11: All right. I am very r1ad you n:\Ve gi",',m 
-tha.t assurance. But I tell vou tha.t all these measures are very un· 
:llopular. We do not want them. You want the money: then raise India 
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industrially. Increase India's wealth. Let India roll in wealth and any 
number of arab., . .Dot merely crores, will be lying at your feet. But cir-
('umstanced mil we are, poor as weare, you can scrape only a few paltry 
crores. What is it against the enOlIIlOUS amount 'of money you require· 
for the Wa.I'? We want you to win the war. But the war will not be won 
by men alone-and though the men are therein any number, they are 
dying of starvation. II we have money you are welcome ·to it; but at 
least provide India with the means to raise her status financially. That· 
is the question. You do not look at that. You cause discontent and 
trouble, -and trouble will come. When the motor buswallas will star,p-, 
what will they do? There will be revolution. Hunger breeds revolution 
and you are bringing more and more hunger. With these words I fmp', 
port the amendment, although I know what the fate of the amendment 
will be. 

JIr ••. S. Aney: Sir, I support the amendment with a few observa-
tions. I have ·not been able to see really why . the Honourable 
the Finance Member should have selected this particular commodity 
for enhancement of taxation. Every objection that can be raised 
against the imposition of a new tax or the enhancement of an 
existing tax can be raised against the tax on this· particular commodity. 
It is not a fact ~  this was a commodity that was lightly ~ 'C in th:;; 
country and t.hat It could be cheaply had by the people. Even before 
this Bill was introduced there was a general complaint that petrol was 
being sold at a .. ery high price, in this country, much rug}:."!, than in 
other countries. It cannot, therefore, be said to have been lightly taxed 
and could. +herefore, be singled out for fresh taxation. Sd(DnJly, it I" 
also not a commodity which could be said to be a luxury or that only 
those who have plenty could afford to have it. It is a thing consumed 
by the poor man. The days are gone when people used to look .upon 
travelling in motor cars aEi a luxury to be enjoyed by the rich, Even 
now, it is :'he rich who use motor cars as such, but with the introductton 
of buses it is ll..lW h common conveyance and used as such by all kinds 
of people. In fact all those who travel by rail travel by bus also. So,. 
~ r addilional tax.is imposed on iJlis commodity has'. to be paid by 
the P?or man nlsrl. The test, that it should be a tax upon +,ho;;e who can 
bear It .does not rf'~ll  hold good in the case of this particular taxatiuIl 
~  it goes .on the poor man who has to pay and whose bill of travel 
IS bound to !I .... lllr.reased to the extent of this present tax. 

There is also a third reason to which Bome reference was ma(!e by ~  
friend, Maulana Zafar Ali Khan. If we are to have some kind of revival 
of industry 'in this country, we have to rely not merely upon manual 
labour alone, but snme kind of power must be used for industria.! reviv!1l. 
and the use of powel m,eans to a ~ r , ~  the use of petrol. 
It is a necessary 9rtidE' for that purpose arid, . therefore , a tax upon pet,rol 
is in my opinion putting a condition which will render the lal'gc:'r'.lse of 
this power mo?c l ~, more difficult. . It ,it; ~ r l  l:l~ ' ~  of 
the conditions under which alone the -industrial revival can be."contcm-
. plated. From that point of view, this tax will create more economic· 
disability in the country Rnd I. therefore. feel, that the Government have 
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not been very-I shall not use very harsh language-wise in selecting 
this particular commodity for enhanced taxation, and have on the other 
hand exposed ~ l  to the charge that they are not at any rate ali 
favourably incliuE'd to the question of industrial revival as we want them 
to be. 

There if:: another point which Rtrikes me and to which my friend. Mr. 
Abdul Ghani, made reference. It is suspected very stronp,l.y by th'?' 
people that-besides the revenue considerations there are other considera· 
tions also. GovE.>rnment having enhanced railway rates and fares, the:-
thought that its rival, viz .. the buses ought not really to go untaxed at all 
and they must bes.r a corresponding burden in order to equalise the condi-
tions of competltieJ1J. It strikes one that this consideration also weighed 
with the Government. If that is so, I do not know whether Government, 

. have very carefully examined the question from this point of view. Whnt 
we find in the case of railways is this: the increase if, one anna in the 
rupee: Here it is about four annas in one gallon 

The Honourable Sir Jeremy :B.aism&n: Two ,annas. 

Mr ••• S • .&ney: I accept it. 
Although I DlYS€lf do not· own a motor car, I very often use the cars 

of my friends. and from them I learn that with one gallon of petrol they 
could travel from 15 to 20 miles by car. That is what is considered to be 
the average capE.city of a gallon of petrol when used in a motor ('ar. Now. 
in the case of the Railway, by paying one rupee only one par3senger will 
be able to travel S8\ between 50 to 60 miles. Of course, I CRn see the 
difference between these two things. In the case of the motor car one 
gallon of petrol will be able to carry four passengers for 15 miles while 
in the railway for the amount of one rr ~ only one passenger can , r ~  
;But even if this . difference be taken into consideration, but the distance$ 
travelled be also considered, I find that this is going to be a heavy burden 
on the bus 'traveller. You must pllt upon the carrying capacity of the 
motor car the same amount of ta'Xation as you put upon the carrying 
capacity of the Railway. If you had done it, then you would have made 
an attempt to equalise the conditions under which travelling was possible. 
You are making those conditions a little more difficult for people 'who use 
motor cars or motor buses. My point is this. that in selecting this parti-
cular commodity for imposing a taxation;. Government has really hit upon 
a very vital part qf a new growing industry. There are already very 
stringent rules in force under the Motor Vehicles Act under which new 
regional authorities have been constituted in every province which will 
make ~  running of the bus ind1.l"try extrt'mely difficult, not to speak of 
theIr bemg unable to compete with the Railways. Tn addition to that. the· 
new burden that is now Bought to be imposed on it will sdd to their 
difficulties, ap.d these difficulties ~l have to 1;>e shared ~  m,erely 
~  the ~r  of motor cars or buses; but by those' who use the motor 
buses, HIe common people. For all these reasons, Sir, I think, the Gov-
ernment has not been well advised in singling out this' particular com-
modity for taxation. I,therefore, oppose the original clause and support 
the amendment moved by my friend, Mr. Abdul Ghani. 

TJie Honourable Sir .Jeremy :aaisman: Sir. many of the ~  on 
which this tax is objected to are grounds which could of course be raised 
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against any increase of tax. I attempted to show yesterday that out of 
the comparatively small field of indirect taxes which were available, the 
taxes which I chose were more suitable than others, because they affected 
that class of the population which was better able to bear a slightly addi-
tional burden than the poorest classes, and I still think that that is the 
(lase, and I think that it applies with great force to this particular tax. 
()f the consumers of this tax there are in the first instance a considerable 
number of persons who, in Indian conditions, can be said to be distinctly 
well-off. I realise that there are also a large number of persons 
who use the motor buses who do belong to the poorer classes of 
the population, but I think that the incidence of this tax on the 
~  users of motor buses is not intolerably high. In fact, my 

-frIend, Mr. Aney. endeavoured to calculate the comparative effeet 
1)f this increase with the increase in the railwav rates. It is R 
~  elaborate calculation, and I do not pretend to have gone 
into it in any detail, but I have a strong impression that, if anything, the 
incidence of the tax on motor bus fares is probably a good deal lower than 
the increase in railway 'fares. Of course. it is complicated by the fact 
that the !ncrease in railway fares does not apply over the whole range, but 
onl;" to Journeys below a certain distance. Ilnd so it is not possible to 
amve. at an exact ~ r  t)f the two: but that in itself proves that 
~  friend was wrong in thinking that we first decided to raise the railway 
Tates and then, 'Purely for that reason, decided to increase the tax OD 
'Petrol . . . 

Mr. JI. S . .Aney: I do not take that as the exclusive ground. 

The Honourable Sir Jeremy Bai8man: Well, Sir, I find it very difficult 
to deal with arguments which could he raised against any additional 
-tax . 

JIr. President (The Honourable Sir Abdur Rahim): Today being 
"Friday, the House will rise at a quarter to One. The Honourable Memher 
-<lan resume his speech later_ 

The Assembly then adjourned for Lunch till a Quarter Past Two of 
-the Clock. 

The Assemblv re-assembled after Lunch at a Quarter Past Two of the 
'Clock, Mr. M. S: Aney, one of the Panel of Chairmen, in the Chair. 

The lIonourable Sir .Jeremy Ra.ism&D: I ought to have explained 
.earlier in my speech opposing this amendment, that there appeared to be 
-some misunderstanding in the minds of Honourable Members or some 
-of them who supported t,his amendment. They did not clearly under-
stand the exact effect of dause 4 of the Bill and some of them seeIl).ed to 
-think that what WBS contemplated was an increase of four annas a gallon. 
'The precise position is that the present duty or rather I should say the 
-former r ~ of duty is .eight annas under the Motor Spirit Duties Act of 
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1917 pluB a surcharge of 25 per cent. on that eight annas. which was 
imposed bv the Indian Finance Supplementary and Extendmg Act of 
1931. So "that the total duty was ten annas a gall?n. The ff ~  
<>f this clause is to sweep up those two enactments and raIse ~  consolI-
dated duty from ten annas to twelve annas. I had been sayIng before 
lunch, in· the first place, that many of th? objections ~  this tax were 
<>bjections which unfortunately could be raIsed to any mcrease of taxa-
tion, and secondly, I had pointed out ~  it ~ not mtended to produce 
any precise correspondence between the mcrease III the rate of petrol duty 
and the increased rate of railway fare. 

Therp, was one other point which you, Sir. raised, and that was the 
use of petrol for industrial purposes. You thought that the effect of the 
enhanced duty would be detrimental to industry. I am informed that 
the use of petrol for industrial purposes, use, that is to say, in stationary 
engines, is a very negligible fraction of the total use, and it is not, in my 
opinion, a consideration which should carry Bny weight in dealing with 
this increase. A number of Honourable Members dealt with the ques-
tion of petrol prices. Here, as in the case of sugar, I must take the 
position that. questions of that kind are not directly relevant to the 
matter of an increase in the .contribution which the consumer of petrol 
mW'It make to the revenue. My Honourable hiend, Sardar Sant Singh, 
tlaid that he did not mind the extra two annas for the revenue, but that 
he had certain grievances with regard to the price of petrol and the steps 

~ could oe taken to regulate that price. I accept his offer to support 
the mcrease of two annas and I must leave it to him to raise with mv 

~ l l  C ll ~ , the C ~ r  Member, or to pursue separately the 
questiOn of regulatiOn of petrol prlCe. Not that I am prepared to admit, on 
my own l ~  of that matter, that any drastic change or indeed 
any chang-e IS called for. or that it would be open and justifiable for Gov-
r ~  to attempt any far.reaching scheme of r~ l  At any rate, 

rI?v pomt at the moment IS that that is a consideration which is not 
dIrectly relevant to the Finance Bill. Sir, I oppose the amendment. 

Kr. ChaIrman (Mr. M. S. Aney): The question is: 
"That in clause 4 of the BilL for the words 'twelve annas' occurring in line three 

the words 'ten annas'· be substituted." ' .' 

The motion was negatived. 

:Mr. Lalchand Kavalral: Sir, I move: 
"That in clause 4 of the Bill, for the wO!,ds 'twelve annas' the words 'Ille'/en 

annas' be substituted." 

I am not insisting on ten annas, I am increasing it by' one anna. I 
hope my amendment will be accepted. 

Mr. Chalrman (Mr. M. S. Aney): Amendment moved: • "That in clause 4 of the Bill, for the words 'twelve annas' t!te words 'elevAn 
annaa' be substituted." 

Dr. P. K. BanerSea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, I gave notice' of an almost identical amendment aDd 1 support the 
amendment which has been moved by my Honourable friend, Mr. Lalchand 
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NavaIrai. The previous amendment which was disposed of a few minuks 
ago urged that there should be no additional duty on petrol. This amend· 
ment is InOre . modest. It is suggested in this amendment that 
the additional duty should be only one anna' instead of two annas 
per gallon. In this connection we should remember that last year, 
as :Q.as already been pointed out, the price of petrol was increased by n 
combination among the dealers. Then came war conditions, and owing' 
to these conditions a further rise took place in 'the price of petrol. Then 
came the Honourable the Railway Member's Budget and, as a result of 
the increase in freight rates, the price of petrol was raised for the third 
time. Now an attempt is being made to raise the price of petrol for the 
fourth time. Is this right and proper to allow the price of petrol to be 
increased by leaps and bounds? It has already been pointed out that 
petrol is no longer a luxury because it is not merely the richer and the 
more well-to-do classes of the population which use the motor vehicles, 
but also the poorest classes of the population who resort to buses. Any 
further increase in the price of petrol will hard hit not only the eommmers 
but also the motor industry. You, Sir, pointed out in the course I)f jour 
.speech that a further rise in the price of petrol will hamper the industrinl 

\ progress of this country. r 'am 'also of the same opinion. ,For ':~ 
various reasons I suggest that Government should exercise some a'n:)unt 
of moderation in their demand and be satisfied with an 'increase CJI an 
anna per gallon instead of two annas. That is a very modest demand and 
I hope it will be acceptable to the House. If the GoveI'nment accept this 
amendment, the loss to revenue will not be very great, because, whenever 
an ,additional duty is placed on an article, there is a tendency for the 
~  to decrease. But if an additional duty of one anna is placed, there 

WIll not be a great decrease in demand and therefore the loss of revenue 
is not likely to be very great. I hope the Government will accept this 
amendment. 

The Honourable Sir .Jeremy Baiaman: I regret that on reVelllJe 
grounds I must oppose this amendment.' The amoUJit involved is -in the 
neighbourhood of 70 lakhs which is more than I can afford to forego. 

111'. Ohairman (Mr. M. S. Aney): The ~  is: 
"That in clause 4 of the Bill, for the words 'twelve annas' the words 'eleven 

annas' be substituted." 

The motion was negatived. 

1Ir. Oh&irm&n (Mr. M. S. Aney): The question is: 
"That clause 4 stand part of the Bill." 
The motion was adopted. 
Clause 4 was added to the ,Bill. 

Clause 5 was added to t.he Bill. 

111'. ~ {Mr. M. S, Arjey): Theoquestion is : 
''That Schedule J stnnd part of the' Bill." 

; " 
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Dr. P. 5. B&nerje .. : Sir, I beg to move: 
"That. in Schedule I to the Bill in the proposed First Schedule to the Indian Poat 

Office Act., 1898, for' the existing ~ r  under t.he head ' ~ ,~' the following be 
tlubstitut.eci : 

Single Biz pies. 
Reply One anua." 

Sir, it will be in the recollection of the Members of the House that 
until the year 1922, the price of the ~r  was ouly one pice: [t 
was in the year 1922, in view of a great emergency, that the price of the 
postcard was raised to two pice. In 1931 the price of the postcard was 
further raised to 3 pice. Thus in the course of nine years there was an 
increase by 200 per cent.; and this ipcrease has continued since alth?ugh 
in the case of some of the other taxes we find that they were elther 
withdrawn or considerably diminished. Thus we find that in the case of 
the poor people a tax once levied is not withdrawn whereas in the case 
of the richer and the well-to-do ~ l  the taxes are ramitted. Is that 
right? Is that fair? Is that just? We know that in most countries 
of the world during the last Euror:-ean war, the price of the postcard and 
postage rates generally were increased, but soon after the prices were 
reduced. Here, however, things are very different, and why? Vle were 
at one time told that this postal department is a commercial department 
and it must pa;y its way. For a time this department was unable to 
mak,e both ends meet and the justification then was that until the Postal 
Department was able to make both ends meet, the price of the postcard 
could not be reduced. Now, however, things have considerably changed. 
Even in those days there was not sufficient justification for keeping the 
price of the postcard so high, because there was really in the Postal 
~flr  no deficit. There was a deficit in the Telegraph Department 

and other depa.rtments. At the present moment the situation is entirely 
different, We have a considerable surplus in the Postal and Telegraph 

~,r  combined and even now the Government is unwilling to 
accene to the demand of the poor people for lowering the price of the 
postcard. We have cried hoarse over thiR subject for a number of years, 
but our Cry has fallen on deaf ears. The Government has been adamant 
so far, but let us hope that on this occasion at least our demand' will be 
acceded to. It may be said that this war has increased tile expenditure 
of the Government. But so many new taxes are being levied that the 
Government will have no diffieulty in financing the war and we strongly 
urge that the poor should not be made to suffer any longer'. If social 
justice be the ideal of the Government, as was pointed out by iny 'Honour-
able fr ~ , the Finance Member, he should apply ,this principle to the 
case of the postcard Rnd lower it immediately. 

1Ir. Chairman (Mr. M. S. Aney): Amendment moved: 
"That. in Schedule I to the Bill. in tbe proposed First Schedule to the Indian Post 

Office Act. 18IIB" for' the existing entries under the head 'Po9feards' the foDowing be 
~  : 

Bingle Sill: pies. 
Reply • One "",," 

" ~ l l"': '  Abdul ~ : Sir, I rise to support, the amendment 
just bloved by my learned friend, Dr. P. N. Banerjea, whQ is a co,.hater 
with me as rega;rd", this amendment. ,Pormerly th$ price of, the postcam 
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was three pies. Afterwards it was raised to six pies. When it was raised 
to six pies, even then the figure of the sale of postcards l'Ose up. Lt rose 
up to about 585 millions in the year 1928-29 but in the year 1937-38 it 
has ~  down to 382 millions. Evidently there is a fall in the revenue 
of 2f}S million postcards. If you calculate at the current rate, the 
amount comes up to Rs. 95;15,625 and if we calculate at the rate of half 
an anna it comes up to Rs. 63,43,750. The Government should consider 
it a heavy loss in the revenue of the Postal Department. The reason of 
such a fall in the sale of postcards and the revenue is the increase in 
the price of the postcards from half anna to nine pies. The Government 
wanted that the businessmen should not use the postcard but they should 
use one-anna rostal stamp or onp-anna envelope, hut you know, Sir, the 
businessmen are very clever. They took shelter under the word 'printed 
matter' or 'typed matter'. Instead of purchasing postcard for nine pies 
they started sending their communications on big printed sheets with half 
anna postage ~r the shelter of '[Irinten matter' or 'typed mattr,r'. It 
is hecause of this that the sale of postcards has so much gone down. 
Moreover the poorer classes in the country cannot afford to use postcards 
at such iI. high price. In the interest of poorer classes. therefore, the 
Government should come forward to reduce the rate of postcards from 
nine pies to six pies. As I have said already, Government have not 
succeeded in compelling the businessmen for using postcards, I hope they 
should now help the poorer classes by reducing price of postcards. The 
businF!ssmen are not fool enough to use postcards, a small piece of paper, 
when they can as well send many times more matter than that under 
'printed matter' at cheaper rates. It is high time that. Governmeqt 
should accede to the dem'l.nd of the representatives of poor people which 
haa been urged every year. As you know, Sir, this question of decrease 
in the price of single and reply postcards has been repeatedly urged in 
this House. I support the motion and hope that the Government will 
take into consideration the fall in revenue on account of the rise in price 
of pO!Jtcartis and reduce the price of postcards from nine pies to six pies 
per single postcard. 

IIr. Lalchand lIavalral; Sir. I am . the third proposer of this 
amendment as it is on the paper. 

An Honourable Kember: Co-sharer. 

JIr. Lalchand lIavalrai: Co-sharer in the sense that nine pies should 
be divided into three and the price of card should revert to its original 
ard ~ r  three pies. 

Si.·. I support the amendment that has been moved. First of all I 
must point out that the method in which prices of cards and envelopes 
were laised is absurd. We have been paying nine pies for a postcard and 
~  anna for a letter. Now. in a letter you can send material many 
tImes more than you can through a postcard. and yet you pay only one 
pice more. Thus. the price Jof the cardoannot be justified ,even nom 
common ,SE'DSE' flomt of ·view", ~  not know whether t·his argument ",~' l 
appeal to the Honoural;>le, the Dtreetor ~r l because he is always in 
the habit, of ~ a RtE'reotyped reply on this point: "the revenue ",iII 
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f r ~  Of cour&e it will to a certain extent, but there are several other 
ways of increasing our revenue. The Honour!!oble the Director General 
will, r feel, come forward with the same reply but it will not be justified 
this time, for his own budget shows that he has a surplus of 86 lakhs. 
rl he only gives this matter a little consideration he will realise that it will 
not be proper for him to say that because it will reduce his revenue, he will 
not change the rates. The time has now come when this case should 
be given due consideration. 

This demand is being made from a very very long time. In 1922 
whEln the price was raised to nine pies, what did the Government say?' 
Again in 1932, promise was made that the price of postcards will be 
reduced at the earliest opportunity. But these promises have never been 
fulfilled. As the House will remember, exactly similar demand was put 
in the House last year and it was carried by a very large majority. I 
find that last year there were 56 votes against 42, with the result 
that the card price of nine pies was thrown out. Now, of course, my 
frient'! would be very comfortable in his seat because there is none here to 
carrv this amendment or even to divide on this amendment. All the same, 
I hope that their good sense may prevail. Therefore, I submit that the 
Government ought to accept this amendment which is a very reasonable 
one. We have asked the price to be 'i"educed to t,wo pice and not one 
pice. So, you had better give it a trial especially when you have 8 
surplus  budget. 

The second reason that I would like to advance in favour of this 
amendment is that these cards are mostly 'Ised by the poor people. Of 
course, rich people also use them but on very rare occasions. Our Hon-
ourable friend, the Director General, not only never uses a card but he 
may be in the habit of affixing' two-anna stamps on his envelope, as is 
the case with most of t'!J.ese rich men, ppecially because they use very 
thick !etter paper and envelope. It is only the poor man who uses these 
cards very frequently and if you reduce the price of the cards he will 
very much appreciate it. Sir, Governmen.t always say: "We are for the 
poor and we help the I-oor. ". Well, how are you going to fulfil this 
profession? Then, they say: "We are doing rural reconstruction and we 
are helping the poor in rural areas." These cards go to the rural areas 
and how are you going to help them? It is true that you have installed 
radio sets and you broadcast information to them. But all this is being 
done from the political point of view. You must help the poor people 
frOlil the economic point of view and this you can do to some extent only 
when you reduce the price of the postcard from nine pies to six pies. 
Sir. hst year .very cogent reasons were given in .favour of a similar amend-
men,t and it was carried out. This year, I hope, the Honourable the 
Finance Member will give it his sympathetic consideration especially when 

• there is a surplus, I, therefore, heartily support this amendment. 

Sir G11l'UDath Bewoor (Director General of Posts and Telegraphs\: Sir; 
aftet the very moving appeal from my Professor friend, Dr. Banerjea, 
and: the indignant declamation of my friend, Mr. Lalchand Navalrai, it-
distrossesme verY mueh to have to oppose this amendment'. It has been 
usual to make a'review of ,the Postal DepArtment's working in cOnnection 
withz!uch an 'amendment bUt I do not propose to do any such review. 
Honourable Membel'!! will find in the annual report of the Department a 
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-comnlete review of its working and the book is at their disposal for the 
asking of it. We have had now the ~  of the ~ l ~ r ~  
on a commercial basis for 14 years, SInce 1925-26. Durmg thIS perlO«;l 
-of 14 years we had, in the first two years, a small surplus of about 37 
lakhs and 10 lakhs respectively. The next seven years were years of 
continuous losses and at the end of 1933-34 the accumulated losses of the 
Deptlrtmemt were of the order of 390 lakhs. In the years 1934-35 and 
1935 ·36 we got small surpluses but they were not real surpluses inasmuch 
as we did not make the full contribution to the Depreciation Fund and we 
had thE; pay cut. The real surpluses have occurred in the last three years 
and in earning these surpluses we have been helped partly by the general 
recovery . in the economic conditions and trade activities and partly by 
the r;eparation of Burma. Now, Sir, the surpluses which we earned in 
the 1<Ist three years and which we hope to earn in the current financial 
year have gone to pay back the losses which we had incurred. The point 
to remember, however, is that in this cycle of 14 years we had seven 
y(;ars of ccnsiderable IORses. I should rather say t,hat in past we had 
nine years of losses. Now, Honourable Members say: "You have now 
got i:i surplus in the current financial year and you hope to have a surplus 
in the next year, it is, therefore, .time that you reduced the rates." 
This would be an extremely short-sighted step. In order that we should 
be ill a position to spend the surpluses which we have, you should be 
satisfied first that the ~ r l  have come to stay and that they are of 
a permanent character and you should, further, be satisfied that 'you are 
in a position to meet the inevitable depression that is bound to come 
after the yearEl of war inflation. 

Now, Sir, the current year's surplus is so obviously due to the war 
activities that it is unnecessary for me to say that that surplus is not of a 
permanent character. The surplus that we anticipate for the next year 
is also based upon the assumption that the wllr will continue. But it 
must be remembered that the extra receipts which we got in the earlier 
months after the declaration of war are not likely to continue for any 
{lontliderable period and war conditions will tend to become normal condi-
tions. Seco:ndly, we must remember that if the period of depression 
oomes, as it is bound to come, and if we fritter away what little surplus 
we hav€: been able to earn and accumulate. Honourable Members will be 
the first to blame the Department for not having put by sufficient to 
protect the Department from the inevitable demand for an increase in 
rate; or for compulsory retrenchment of staff or for reduction in their 
emoluments and other conditions of service. The Honourable the Finance 
Member has made some very cogent remarks about this in his speech 
-on thb Budget as well as in the reply to the generQl discussion on the 
Finance Bill and, therefore, it is unnecessary for me to repeat them. M v 
point is that 8S the surplus which we have got is not of a r ~  
l llr l ~r and 8S it is essential that we should -provide for the period of 

depression that is likely to come, nay, that is almost sure to come. this 
is not the proper time for a reduction of rates. In fact, if this reduction 
were carried ~ we shall, 8S I pointed out 18st year, lose revenue to the 
extp.nt ·of 66 l.khs. That will. twm the D&partment from a surplus of. about 
M 1,,1rhs to a deficit of 80 lUba and would inevitably affect :the geneml· 

~  
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My Honourable friend, Mr. Lalchand Navalrai, spoke :about tbe banefit 
to the poor man. He said rich men never use postcards. 

Hr. Lalchand lfav&lr&i: I said rarely, not never. 

Sir GUJ'11llath Bewoor: It is always difficult, of course, to know who a 
poor man is, and who a rich man is. 

lIIr. Lalchand lfavalrai: Not you and me. 
. .' 

Sir Gurunath Bewoor: We have in this House often heard of rich men 
and poor men and the definition varies according to the subject, under 
discussion. In order to find out whether we can get some indication of 
the extent to which poor men use postcards, .1 decided to obtain separate 
figur'-ls of the number of post cards which were delivered from branch 
post ()ffices and the number of postcards which were delivered from other 
post offices. As the House is aware the branch post offices are in rural 
areas and there are nearly 20,000 of them and we may take it that the 
postcards which are delivered there are generally for the poor men and 
from the poor men. Our estimate is that out of a total of about 870 
millbn cards delivered in a year, just over 102 millions are delivered in 
rural areas and the balance of nearly 268 millions are deliverea in urban 
areas. It would, therefore, appear that people living in urban areas 
use postcards to the extent of 2! times those of rural areas. By reducing 
the price. of postcards, you would not be benefiting the poor man, as 
much as the others . 

•• LIIchau4 .a\'llr&l: Are there no poor men in urban area? 

IIr ,Gc1IDatb. Bewoor: Not to the SBme extent. What we have done 
for the poor men in rur8l areas is, as my Honow:able friend, Mr. Lalchand 
Navalrai, is always anxious, to give extra postal facilities in those areas. 
As I have mentioned before, it is no use having the hal{ anna postcard 
and no post offices where to buy or post them. In the last five years, 
we have increased the number of post offices in rural areas by 2,500 and 
the number of ~  who go to deliver in rural areas has beeninc:reased 
by 1 ,BOO. I believe, Sir, that the best way of giving benefit to rural 
areas is by expanding postal facilities. The reduction in the price of the 
postcard would involve a very heavy burden on the finances of the De-
partment and it would not give any commensurate ,benefit ~ ll  ,.,poor. 
Sir, jn this ~ r  we have not raised the rates. In certain countries 
of the Empire, the postal rates have been raised by putting a sureharge. 
War time is not the period when we can afford to reduce the rates ancl 
add more burden to the finances which will have to be made good by 
imposing fresh 'taxes. I, therefore, oppose the motion. . ' 

111'. Lalcllaiut lfavalrai: May I know if it is 'a fact that since 1980·81 
the sale of postcards ~  decreased from time to time. 

Sir .Gunmath Bewoar: Yes, sii-. But letters have gone up. 

VI. Lalcllaad .avak&i: And yet no pity to the poor. 
o 
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:JI:r. CIIlatrIDlD (Mr. M. S. Aney): The question is: 
"That in Schedule I to the Bill, in the proposed First Schedule to the IndiaI?- Post 

Office Act, 1898, for the existing entries under the head 'Postcards' the follOWing be 
lubstituted : 

Single 

Reply 

The motion was negatived. 

K&ulvt Muhammad Abdw Ghani: Sir, I beg to move: 

Six pies. 

One anna." 

"That in Schedule I to the Bill, in the proposed First Schedule to the IndiaI?- Post 
Office Act, 1898, before the existing entries under the head 'Parcels' the followmg be 
inserted: 

• For a weight not exceeding twenty to1ae Two annaa ' ." 

Sir, my amendment relates to parcel rates. The present parcel rate is 
3 a minimum of four annas for a weight not exceeding forty 

P.M. tolas. Formerly it was up to a weight not exceeding twenty 
tolas and the rate was two annas. But in order to have all the golden 
eggs, an effort was made to kill the goose. Even then you know the 
result is that the purpose was not served. They wanted to get more 
~  and they thought that by this process the Govefllment would be 
able to compel everybody to. pay at least four annas even for a oluJtAk 
weight of parcel. If you look to the diagram prepared by the Postal 
Department undet" the· guidance of the present Director General, you will 
find that the position is still the same. No change has been effe"Dted. In 
the beginning there was a little change, a little increase from 12 millions 
to 13 ·millions. But today the number of parcels has ~  doWD ... ~ 12 
millions. So by my amendment they will earn a larger amount. There 
are innumerable people who wish to send parcels of less than 20 tola!!. but 
cannot do so 011- account of the charge being 4 aIinas; and, thus: 'the 
DepartJrient loselirevenue. I do not say there should be any decrease, 
but I have. split it up into· two parts. The rate may be four annas up to 
40 tolas but 'for parcels less than 20 tolas in weight the rate should be two 
annas.. A,s there will be no loss to the Department the Honourable 
Member may consider whether· this ~ should not be granted. I 
have pointed, out the progress which has been made by mixing up the two 
rates of two· annas and four ~  and I urge that it ahould be accepted 
and r ~  Sir, I move. 

Xl;' 0h.&irDi&n (Mr. M. S.Aney): Amendment moved: 
. ' , . 

. "That. in Schedule I to the Bill, in the proposed First Schedule to the· Indian Post 
OfIice Act, 1898, before the existing entries under the head 'Parcels' the following \;e 
inserted: 

• For a weight not IIxoeeding twenty tolas Two &nnas '." 

Sir ':'~  ~ r: Sir, the, ame!ldment proposes a ~ ~r  tQ. the 
rate which eXisted prior to ~  1st April 1937. When that revision ''Was 
made in 1937 the Honourable Member in charge of the Department ex-
plained fully the reasons why we did it. The rate of two annas for 20 
tolas had existed from the year 1895 a.t which time the letter rat" was 
half an anna for 2\ tolas. The letter rate was revised and went through 
various changes but somehow the parcel rate remained unchanged. The 
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trate of two annas for 20 tolas led, as a result of the r ~ ... ,jhe·Wter 
a-ate, to the diversion of a very large amount of the letter traffic to the 
parcel category. It became advantageous to the sender to send his letter 
:as an unregistered parcel as soon as its weight exceeded three tolas. ,We 
took statistics in July, 1936, and we found that the number of' unregis-

riered parcels was increasing considerably and that most of these so-called 
parcels contained not articles but communications. When we revised the 
rate in 1937 and took statistics in February, 1938, we found that we had 
arrested this large diversion of letters to the category of parcels. In 1936 
the statistics showed that 52 per cent. of the total parcel traffic was below 
:20 tolas, whereas in 1938 we found that 26 per cent. of the total parcels 
'Were below 20 tolas in weight. 

The parcel traffic is intended for the sending of goods and articles and 
was never intended for the sending of communications. The initial unit 
.of weight and the initial charge fixed in India compare very favourably 
·with the rates for parcels in other countries of somewhat eomparable ~  
In South Africa and Canada, for example, as well as in a large number of 
.eountries in Europe and in the United States of America the sending of 
.any communication by the parcel post is entirely prohibited. In the 
.united States of America, 1'.0 article weighing less than eight ounces, i.8., 
·20 talas, can be sent by the parcel post at all. In Australia, Canada, 
--Germany and the United States of America, the parcel rates vary accord-
ing to distances whereas in India they are uniform for all distances. It is, 
therefore, wrong to observe that the parcel rate in this country as fixed at 
:four annas per 40 tolas is excessively heavy. If the rate is revised as 
proposed, there will be considerable loss in,the revenues of the Depart-
ment. First of all, we shall lose l'evenue on all parcels weighing 20 tolas. 
'Or less which constitute, as I have mentioned, 26 per cent. of the total 
parcels. But this would be only a small part of the loss. What would 
bappen is a great diversion of letters which weigh more than 8 tolas to the 
,eategory of parcels and. we shall lose very heavily on the letter traffic 
revenue. It is of course difficult to estimate the extent of this diversion. 
'bllt the diversion will start immediately with. the revision and will go on 

~ l  momentum; and we ~  ~  the loss may·reach the 
n'laXlmum figure of about 46 lakhs. Sll, the reVlSlon was introduced for a 
very sound reason and I consider it would be a great mistake to revise this 
rate and to bring back the evil which the revision was intended to 
l1'emedy. I, therefore, oppose the amendment. 

lIr. 0halrm&D. (Mr. M. S. Aney): The question is: 
"That in ~ l  I'to the Bill, in the proposed First Schedule to the Indian POilt 

'9Blce Act, 1898, before the uisting entries under the head 'PtlTcm' the following be 
.maerted. : . 

• For a weight not esceediDg twenty toJas 

'The motion was ~  

'lIr. 0IIaIrmIIL (Mr. M. S. Aney): The question is: 
"That Schedule I stand part of the Bill" 

'The motion was adopted. 
Seliedule I was added to the Bill. 
Clause 6 was added to the Bill. 

Tw08DD&S· ... 

02 
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IIr.CJbatraaa (Mr. M. S. Aney): The question is: 
"That clause 7 stand part of the Bill." 

Mr. LalcbaDd Kavalrat: Sir, I move: 
"That to part (a) of sub-clause (1) of clause 7 of the Bill the followiDg tie added: 

at ~ end: 
'with the substitution of the figures 2,000 for the figures 1,500' ... 

Clause 7 reads thus: 
"Subject to the provisions of sub-section (f) : 

(a) income-tax for the year beginning on the lst day of April, 1940. ,hall be· 
charged at the rates specified in Part I of Schedule II to the Indian; 
Finance Act. 1939." 

To understand my amendment, we must read this clause with the 
schedule to the Indian Finance Act of 1939. My amendment has refer-
ence to the second· Schedule of that Act, and wants that the. exemption 
therein should. be revised. I shall read a portion of that schedule .. It. 
says: 

"In the case of every individual, Hindu undivided family, unregistered firm and' 
other association of persona, not being a case to which paragraph B of thia Act appliee, 
the rate will be as under: 

'(i) on the first Rs. 1,500 of the total income-nil'." 

That is to say, in calculating income-tax, the first Rs. 1,50() has to b& 
exempted. I shall read items (ii) and (iii) just to make my point under-· 
stood: . . 

"(iiI On the next Rs. 3,500 of the total income-nine pies in the rupee. 
(iii) On ~  next Its. 5,000 of the total income-one anna ~  three pies in the· 

rapee." .' .' 
My amendment says that instead of exempting the:first 1,500, the-

first 2,000 rupees should be exempted. It was iri 1985 that the former-
rate was put in the schedule and it remained unchanged during 1936, 
1987 and 1938. In 1939 this new system came in, this slab system, in, 
place of the f.onner step system. It may be mentioned that under the 
old step system the incidence was lower for the :first category. The limit. 
of exemption was the same but the incidence was lower. In 1989 the-
mininlUm was taken up to 2,000,. with exemption for the :first 1,500: if it 
was only one rupee or even one hUndred rupees over 2,000, the first 1,5()()0 
was exempted and the remaining 600 was calculated fol' ineome-tax, ali th& 
rate which was raised to nine pies in the rupee from six pies. :My first 
point is this. When this new system was introducedl88t year, it lies on' 
the .Finance Member to show us what is the effect of this new system· 
introduced last year by his predecessor. When the change was made lan, 
year we were told it would be on atria.l or test. We are entitled to know' 
whether it. has proved beneficial to the treasury and also not detrimental 
to the public!, or whether it has been otherwise. Without facts and figures.: 
and without going into the, audited accounts we cannot say whether' ·the 
system is good or bad. But we are entitled to know the results_ We have 
had no indication so far that there has been loss to the treasury or gain by 
this change to the slab system. But I find ~r  ill a surplus under' the 
Income-tax head in the budget and I presume therefore that the treasury 
has benefited. I am, therefore, asking· py this amendment .that there 
should be another trial given to a change in this system and I propose that>· 
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lthe first 2,000 should be exempted instead of the present l,~ ' Let, us 
'try it and see whether the revenues suffer and whether the public are pay-
ing more than they should. That is one of the reasons. why' my ~ 
ment should be accepted. The Honourable M:ember hImself, I thmk. 
shoul.d have made this change when he introducea the budget and 
extended the exemption to at least some degree over 2,000 rupees, if not 
more. Anyway I submit that this slab system is being continued ,this 
'year without giving us any reasons and I, therefore, say that my amend-
'ment should be  accepted. We have seen throughout the Finance Bill or 
the Budget that we have had got to be optimistic,beca.use an "the Other 
side they are very unreasonable and ~  been carrying out anything that 
,they wished to carry out in this thin House. I would, therefore, submit 
-that this' amendment is one which should be accepted by &verybody in this 
Rouse, because the object is only to try this for a time, as an experiment. ' 

·Mr. Chairman (Mr. M. S. Aney): ~  moved: 

"That to part (a) of sub-clause (1) of clause 7 of the Bill the following be a.dded 
cat the end: 

'with the substitution of the figures 2,000 for the figures 1,500',", 

'The Honourable Sir Jeremy Raisman: Sir, I oppose this amendment. 
If the main object of my friend is to test the effects of certain changes, 
:then it is too early to make any changes, because we have not yet had the 
'results of one complete year's working since the neW seale of rates was 
introduced. But in any caS€ my friend rightly said that the object of the 
new scale was to provide a gradual and smooth progressive line of inci-
..dence instead of the previous step system. He WIll also remember; I 
:think, that in substituting this smooth line for the step system, we relin-
.quished in the lower ranges ~ income a very large amount of revenue. If 
I remember aright, it was estimated to be in the neighbourhood of 93 lakhs 
-a year in the lower and middle ranges of income and five sixths of the 
:assessees in that class found themselves with a reduced assessment, and 
ill the case of the other one sixth, the change was negligible but the main 
·effect of the change was to give a considerable measure of relief. Now, 
'Sir, the amendment proposed by my friend would mean a further consi-
·derable relinquishment of revenue. I have not been able to calculate what 
-it would amount to, but I think that in the circumstances of this year the 
'income-tax payer should feel, and I have every reason to believe thai; he 
.dpes feel, r~  relieved that there is no change in the scale of income-tax 
·J,"ates. I thirik, if I may say so, that it shows great hardihood on the part 
of my friend to bring to my notice at this stage the scale of rates of income. 

• -tax, I should :have thought that he would have been very happy to pasil 
,over in silence that pari of the Finance Bill. Sir, I oppose the amendment. 

Mr. Chairman (Mr. M. S. Aney): The question is: 

"That to part (a) of sub-clause (1) of clause 7 of the Biil the following be added 
At the ~ : 

'with the substitution of the figures 2,000 for the figures 1,500'." 

'The motion was negatived. 
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Kr. Ohairman (Mr. M. S. Aney): The question is: 
"That clause 7 stand part of the Bill." 
The motion was adopted. 
Clause 7 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the ;Bill. 
The lI0a0urable Sir .T8I'emy Baisman: Sir, I move: 

"That the Bill, as amended, be passed." 

[29TH MAR. 1940-

The only remark that I would add is to express my graimeation·tliatthe-
House has shown itself so reasonable this year. 

JIr. Ohainnan (Mr. M. S. Aney): Motion moved: 
"That the Bill. as amended, be passed." 

Sir George Spence (Secretary, Legislative Department): Sir, may I;. 
with your permission, move a formal Third Reading 'Amendment to clause-
S of the Bill as passed this morning &s thr> result of the adoption of an· 
amendment moved by a Member of the European Group. Examination·-
has since shown that there are several small defects in this clause.; Ths.-
principal one is that . . 

Dr. P. B. Banerjea: Will the Honourable Member read the amendmen1r. 
first? 

Sir George Spence: I move : 
"That in clause 3 of the Bill, for substituted clause (ii) of sub-sectioJl (tl of' 

section 3 of the Sugar Excise Duty Act, 1934, the following be substituted, namely.: 
'( ii) on all other sugar except palmyra sugar at the rate 

(a) of two rupees per cwt. in the case of sugar produced on or before the 29th 
da.y of February, 1940, a.nd either issued out ..,f a factory on or after. that:· 
date or used within a factory on or after that da.te in the manufll-eture 
of any commodity other than sugar; and . 

(b) of three rupees per ·cwt. in the case of sugar produced on or after the 
1st day of March, 1940'." 

I was saying, Sir, that two or three small defects in the wording of 
the amendment adopted this morning have since been discovered: The-
first defect is, that the amendment adopted this morning said "all sugar-
except palmyra sugar." This was wrong, because clause (i) of sub.· 
section (2) of section 3 of the principal Act already imposes an entirely 
different and much lower duty on khu.ndsari sugar, and this duty is imposed'; 
in all other sugar except palmyra sugar. 

Then a second point which has just been brought to my attention, and 
I am much indebted to a Member of the establishment of this House for' 
doing so, is that the amendment failed to give the unit of charge. It 
only said Rupees Two, and it left to the imagination to say whether it was. 
Rupees Two per ton, !Jer ounce or what. Obviously it meant Rupees-
Two per cwt. < 

Then, Sir, there are two or three other changes of wording which, 1 
think, I need not go through in detail .... 
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Dr. P. N. Banerjea: On a point of order, Sir. 
have been circulated to all the Members. 

This amendment should 

Mr. Oh&irm&D. (Mr. M. S. Aney): This is a drafting amendment. 

Dr. P. N. Buerjea: It is impossible to follow. 

Mr. Ohairman (Mr. M. S. Aney): It has been the established practice' 
of this House that drafting amendIIlents can be made at the Third Reading .. 

Sir George Spence: I may say that I have handed a copy of the amend-· 
ment to Pandit Lakshmi Ranta Maitra. Perhaps in view of what Dr •. 
Banerjea has said, I ought to go through the changes in detail. The' 
remaining changes are, whereas the amendment adopted this morning had 
"whether issued out of a factory after that date", a more correet wording 
is adopted here, namely, "and either issued out of a factory on or after that 
date". .The amendment this morning in clause (a) says "issued out of a 
factory after that date or used within a factory on or after such date". 
It clearly means on or after in both cases, and that has been put right. 
The only other point is, I think, that we change the first day of March; 
we put the "first" in figures instead of in words to correspond with "29th 
Febl\1l1ory" r ~  in figures in clause (a). 

Mr. 0h&irm&D. (Mr. M. S. Aney): The question is : 
" ~  in clause 3 ot the Bill, for substituted l ~  (ii) of ~  (t) of 

section 3 of the Sugar Excise Duty Act, 1934, the followmg be substituted, namely: 
'(ii) on all other sugar except palmyra sugar at the ,rate 

(a) of two rupee8 per cwt. in the £i,se of sugar produced on or before the 29th 
day of February, 1940, and either issued out of a f ~r  on or after that 
date or naed within a factory on or after that date In the manufacture 
of any commodity other than sugar; and 

(b) of three rnpees per cwt. intae case of sugar produced on or after the 
1st day of March. 1940'." 

The motion was adopted. 

Mr. Lalchand Navalral: This is a time when we get up either to cont 
gratulate or to . . . . . 

An Honourable Kember: Condemn. 

Mr. Lalch&nd Navalrai: ..... I won't say, condemn, but to criti-
cise bitterly: Any way my Honourable friend, the Finance Member, is 
now very happy, his Finance Bill having passed the consideration stage 
without a change of even a comma or a semi-colon .... , 

An Honourable Kember: .By the substitution of a clause. 

Mr. Lalchand Navalr&l: ..... excepting the amendment which &1so 
came from that side. I would certainly congratulate him on his. consistent 
obduracy and unmoving manner on this question of the Finance Bill. 
He has not succeeded in this Bill by matching his strength with the Mem-
bers on this side, but the numerical strength on this side being what it is, 
there cannot be any claim that he has succeeded in a fair "fight. That 
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can be judged from what happened last year, and reading the debates of 
last year, the amendments which have been raised here \Vere actl1811y 
fought out and there were successes in getting those amendments passed. 
No doubt, if the Treasury follows the present constit\!tion and says that 
these things will be certified, that is another r~ But we are Con-
cerned oJilly with what happens in this House. on a ~ ~ ~  ~,  
strength on either ,side. I have nothing more to say 'except this that'the 
Finance Member is, of course, quite different from his predecessor. As 1 
have said before, in the manner of .dealing with us and in the kindly way 
in ~ he answers ' l,~  l~  he does it in a inildEir manBer-
froxp. that poi,nt of view I congratulate my Honourable friend, but from the 
Finance Bill point of ' view I ~  This is what I have to say. ' 

. ..ulVl KuhamD1ad Abdul. Ghani: 'In ~ the ,passage ~ this :Bill 
I have to make some observatIons. By thIS taxatlOn Bill money IS extract-
ed or extorted ftom eyery possible source. ; I do not grudge it, but what 1 
w,aD,t to urge is that the ~  r l ~  should be ~ ll .spent. I find 
thir.t an enormous amonnt of thIS money IS spent dn UnIVenutleB. I want to 
make it clear that I do not want t-a stand in the way of giving them grants, 
but certainly I shall he justified in pressing upon the Government'to· Bee 
that the students, for whose welfare the money is being given to the 
universities, should not be a sourceiof trouble. -There are t.b,tee. ~ l'f  
which are given grants from the Central Government, namely, the Delhi 
Univereity, the Aligarh Muslim. University and ~ Bensres ~  Univer-
sity. I have come to know thst in the Delhi 'University there is some sys-
1Iem of compartmental examination, which is not to be found at Aligarh 
or'B'8Ilares. I do not see what fault the students of these two universities 
have committed that they are not given the same facilities which are 
enjoyed by their brethren in the Delhi University. The system prevailing 
in Aligarh and Benares is that if e. student passes in all the subjects but 
gets plucked in a subject, say, practical carrying only 15 marks,-he is 
debarred and stopped in the class for one more year. In the law examina-
tion we have the preliminary examination and students, even though they 
do not pass the preliminary, are not debarred from apPalJrmg at the hi«her 
examination. . , 

[At this ~  Mr. President (The Honourable ,~ Abdl,lr Rahim). te-
sumed the ChaIr.] , 
, They are allowed to pass the higher stage, but the' cE!rtificate is'stopped 

?n the ground that ~  hav:e to pass ~ l r  ex.amination. Why 
IS not the same prIVIlege allowed to students of 'the Ahgarh and Benarea 
Universities which are under the Central Government? If they are alloW-
ed those facilities, it will confer an enormous benefit. Their health is 
sadder and their eye sight is gone. . • 

'llr. !'resldent (The Honourable Sir Abdur Rahim): Willlhe Honour-
able Member speak up. The Chair cannot follow. 

1IauJRi ¥uhammadAbclul Ghul: i r,· want to suggest that the twa 
Uni'Yersities:of Aligarh ...•• '. 
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Kr. President (The Honourable Sir Abdur Rahim): There is ~  
:about Universities in this Bill. This is the third reading stage. DISCUS-
1lion of that character may be allowed in the general consideration of the 
ll'inance Bill, but not at this stage. The Honourable Member must con-
tine himself to the Bill as it has been accepted by the House. ~ 
Honourable Member cannot go beyond that . 

• 
Xaulvi Jlubammad Abdul Ghani: I am not going beyond that. I 

lwow there are limitations, but I was simply submitting that the money 
realised be well spent . . . . . 

Kr. President (The Honourable Sir. Abdur Rahim): No, no. This 
has got nothing to do with it-how the money is going to be spent. 

Jlaulvi Jluhammad Abdul Ghani: However, there are other Depart-
ments ..... 

111'. President (The Honourable Sir Abdur Rahim): The' Honourable 
:Member must bear in mind that that stage is over. 

Jlaulvi Jluhammad Abdul Ghani: I am not discussing any Department. 
1 am only saying that the money is not well spent. 

JIr. r ~ (The Honourable Sir Abdur Rahim): It has nothing to 
.do with thp. third reading . 

.An BOJ1OUI'&ble Kember: The third reaciingis .only for condemning. 

Xaulvi Kubammad Abdul Gh&Di: Then I am condemning the ageooy 
--which realises money from the taxpayers and does not care to see thai; 
·the money is well spent. 

JIr. Preaid8llt (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot go on like that. He must confine himself to the Bill. 

llaulvi Kuhammad Abdul Ghani: We have just discussed various 
amendments to the Posts and Telegraphs Head and also about sugar and 
petrol and all have been negatived. I do not like to enter into the decision 
that has already been taken but I will say that it is the irony of fate of 
the taxpayers that their representatives have not been heard as much as 
they ought to have been because the authorities here are supreme; on 
.account of the thinness of the House, they have a greater advantage . 
.so, they have easy prey. . 

.An r~ l  Kember: You miss the certification this year. 

Kaulvi .vbammad Abdul Ghani: I was submitting to you that this is 
not the way in which the representatives of the House should be treated 
and at least ~  Government should have BOrne ponsideration to give a 
patient" hearing to them and we expected that this year good sense will 
prevail upon them. We have to be disappointed this year again, even 
so much so that the price of the post cards has not been reduced. There 
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are various other modest demands with which I do not like to take up the 
time of the House. I am not in favour of the various amendments made 
to the various sections of the previous Acts and it is not to the satisfactioD 
of the taxpayers. I oppose the Bill. 

• 
JIl. X. S. hey: Sir, I only rise to say that I oppose the third reading 

of this Bill. It is only for this reason that as I was placed in a position 
in which I had to put all the amendments for the opinion of this- Housfl', 
my attitude towards this Bill might have been misunderstood. To remove 
that misunderstanding, I get up and say that I oppose the third reading. 
of this Bill. 

fte Honourable Sir .Jeremy Jl.a.iaman (Finance Member): Sir, it is ~()  
long since II debate took place on the third reading that the faculty of reply-
ing to it has become atrophied, and I have nothing to say. 

JIr. President (The Honourable Sir Abdur Rahim): The q,uestion is :. 
"That the Bill, as amended, be passed." 

The motion was adopted. 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

DEMAXD ~  2-CENTRAL EXCISE DUTIES • . 
fte Honourable Sir Jeremy :B.ai8man (Finance Member): Sir, 1 move = 
"That a supplementary sum not ~ Ra. 1,98,000 .be granted to ~ 

Govemor General in Council to defray t.he charges which win come in course of 
payment during the year ending on the 31st day of March, 1940. in respect of 
'Central Excise Duties'." • '. 

JIr. President (The Honourable Sir Abdur Rahim): The: question is : 
"That a l ~ r  . sum not exceeding Rs. 1,98,000 be granted to the 

Governor ~ r l m Council ~  defray the charges which will come in course of 
payment dur.mg tht; year endmg on the 31at day of: March, 1940, in respect of 
'Central EXCIse Dubes'." . . .. . 

The motion was adopted. 

DEMAND Ko. 7-STAMPS. 

fte Konourable Sir Jeremy B.aiBman: Sir, I move: 
"That a supplementary sum not exceeding Rs. 3,24,000 be grlluted to the 

Governor General in Council to defray the charu;es which will cqme in cOill'll8 of 
payment during the year ending on the ;'5l8t day of March, 1940, in respect of 
·Stamps'." 

iii. President (The Honourable Sir Abdur Rahim): ~  moved: 
"That & lupJllement.ary· sum not exceeding RlI. 3.24,000 be granted' to the 

Governor General in Council to defray the charges which will come in course of 
payment .during the year ending on the 31st d&y of March, 1940, in reepect of 
'Stamp"." 
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llaulvi lIuhammad Abdul Ghani (Tirhut Division: Muhammadan): I 
want to make a few genel'8l observations. 

IIr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member must confine himself to the Demand before the House. 

llaulvi lIuhammad Abdul Ghani: Not a single comma beyont! that._ 
I find here that there are 21 demands of supplementaries. If we total the· 
amounts it comes to Rs. 1,97,35,000. Such a big amount is going to be· 
asked here. The Departments should have taken care to incorporate big 
amounts like 91,30,000 and 33,40,000 in the budget. They are very big: 

. amounts and they should have anticipated the necessity of incurring such 
a heavy expenditure at the time of framing the Budget. Our difficulty is-
that we are debarred from discussing any defects, any injustices in the-
Departments. 

lIr. President (The Honourable Sir Abdur Rahim): I think they have--
been recommended by the Finance Committee. 

Some Honourable lIembers: No, there was no Committee in existence. 

lIaulvi lIuhammad Abdul Ghani: The second thing which I want to-
point out is, Sir, that we have been supplied here with a small pamphlet 
containing no definite information. Some of the demands contain no 
information at all and others contain very very meagre information in-
deed. They should give the House the reasons and their plea for asking_ 
such heav;)' demands. You know, Elir, that during the last few years I 
have never opposed a supplementary demand ill the way in which I am-
doing today. But it is better here today to sound a note of warning from 
this bench that the Government should not in future treat us in this way. 
We do not like to stand in their way at all. But we are representatives. 
of the taxpayers, and wha t is the harm if they give us full information 

·about their requirements. -

lIr. President (The Honourable Sir Abdur Rahim)-: If the Honourable 
Member wants any information, why does he not ask the Honourable the-
Finance Member? 

Dr. P. K. Banerjea (Calcutta Suburbs.: Non-Muhammadan Urban): 
May I suggest that the Honourable the Finance Member will explain 
every demand as briefly as possible. 

lIr. President (The Honourable Sir Abdur Rahim): The Honourable· 
Members can ask for any information which -is not contained in the expla--
natory notes for supplementary demands. 

]laulvi lIuhammad Abdul Ghani: Here is a demand for Rs. 1,59,000. 

Mr. President (The Honourable Sir Abdur Rahim): We are - l ~ 
with .demand No. 7 on the supplementary list. 

lIaulvi lIuhammad Abdul Ghani: In the explanatory notes there is: 
a demand of Rs. 1,59,000 but no explanation is given. 
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1Ir. President (The Honourable Sir Abdur Rahim): That has. been 
pfl.ssed by the House. 

The Honourable Sir .Jeremy BaiBman: I must protest against the 
.complexion which my Honourable friend has given to these  demands. 
Although it is true that the total amounts to a sum of Es. 1,97,35,000 
this contains a transfer to revenue reserve fund amounting to 
Bos. 91,80,000 which is merely the carrying forward of the surplus of this 
year to next year, and then there is also a SUlD of Rs. 33,00,000 for 
Ajmer-Merwara which is entirely due to relief operations which is.explain . 
.ed in the budget speech. That takes Re. 125 lakhs out of these demands. 
In addition, if my Honourable friend ~ have read the explanations' 
unli&r th& various heads, he will nnd that the result -of the War on various 
ptoduction ,and commercial departments has been to make it necessary 
to lay in stocks and this accounts for a great part of the· remaining sum. 
The result is that what is left are a few comparatively small sums spread 
.over a large number of heads, and that is why I do not think it necessary 
to make any speeches on these Demands. If the House wa.nts. any 
further information on any particular point, my colleagues and I WIll be 
glad to furnish it as the Demands come on. 

Dr. P. H. Banerjea: Thanks. 

1Ir. K. S. hey (Berar: Non-Muhammadan): Sir, I want to ask a 
~ !P... question. We are required now to vote for 3,24,000 rupees . 
. An explanation to this Demand is given in paragraph III. The details 
.are giwm there. The main reason that is given is "stores purchased in 
lndia" at a cost of Rs. 2,78,000. That is the main it-em mentioned there. 
I want to know whether these have been purchased. after the date of war . 

. , 
'file Honourable Sir .Jeremy Kaisman: It includes stocks purchased 

'·before the date of War. As soon as it became obvious that there might 
b? . difficulty, an departments r ~  their stores. In ~ of the ' ~  
bility of derangement of supply they began to hold larger Inventones m 
those months and this was 80 in the case of stamps. 

1Ir. II. S. An.,.: How many months before the outbreak of the War 
.did 'they begin to feel that they would be required to have additional 
stores? 

The Bonourable Sir Jeremy lI.aiBman: In the few months preceding 
·.the actual outbreak of War, say two or three months before. 

JIr. President (The Honourable ~' r Rahim): The question is: 

"That a lupplementary sum not exceeding Re. 3,24,000 be gr&nted to -the 
"Governor General in Council to defray the charges which will come in ClOurae of 
payment during the year ending on the 31st day of March, 1940, in respect of 
~  . " 

The motion was adopted. 
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DEMAND No.9-IRRIGATION, NAVIGATION AND DRAiNAGE WORKS. 

The Honourable Sir Jeremy Raismu.: Sir, I mOve: 
"That. a supplementary sum not exceeding Re. 12,000 he granted to the 

Governor General'in Council to defray the charges which will come. in course I)f_ 
Fayment during the year ending on the 31st day of March, 1940, lD respect of 
'Irrigation, Navigation and Drainage Works'." 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sUfplementary sum not exceeding Re. 12,000 be granted to the 

Governor Genera in Council to defray the charges which will come in course of 
payment during the year ending on the 31st day of March, 1940, in respect of-
'Irrigation, Navigation and Drainage ·Works·." 

The motion was adopted 

DEMAXD ~  12-ExECllTIYE COUNCIL. 

The Honourable Sir Jeremy Railman: Sir, I move: 
_' 'That a supplementary sum not exceeding Rs. 13,000 be granted t·o the -

G6vernor General in Council to defray 'the charges which will come in courae- of 
payment during the year ending on the 31st day of March, 1940, in respect of 
'Executive Council· ... 

JIr. President (The Honourable Sir Abdur Rahim): The question, >. : 
"That a supplementary Bum not exceeding Re. 13,000 he granted to the-

Governor General in Council to defray the charges which 'will come i!1 coUl'8e of 
payment during - the year ending on the 31st day of March. 1940, in . respect 01'-
'Executive Council· ... 

The motion was adopted. 

DBIIAND No. 16-LEGI8LATIVE DBPAwniBNT. 

'!'he Honourable Sir Jeremy Jtalamu.: Sir. I move: 
"That a supplementary sum not exceeding n.. 15,000 be granted to the -

Governor General in Council to defray the charges which will come in course of 
payment during the year ending on the 31st day of :March, 1940, in r8lJMlC' of-
'Legislative Department· ... 

JIr. President (The Honourable Sir Abdur Rahim): ::\{otion moved: 
"That a supplementary sum not exceeding Re. 15,000 be granted to' the· 

Governor General in Council to defray the charges which will come in course of 
Fayment during the year ending on the 31st day of March, 194f), in I'espect of' 
'Legislative Department'." 

Pandit r..k8hm.l Kanta K&ltra (Presidency Division: Non-Muhamma-
dan Rural): Sir, I find that this relates to the claims m&de- by the ''Pro-
vincial Governments for expenses incurred in connection with the· 
elections to the Indian Legislature. I want to know from the Honourable 
Member if the election referred to in t.he note is the election of the 

~ r  of this ~' which took place in the year 1934. If so. why 
was It f~rr  so long? I want to know what was the total amount 
spent .OD electionR? How much of it, has already been pa,id down and 
how much of it is litill in arrellrs !lnd all other mntters ~  to this 
amount of Rs. 15,000. 
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Sir GeoIJe Spence (Secretary, Legislative Department): Sir, this. has 
nothing whatever to do with the general election of this Assembly in tha 

.year 1934. Apart from possibly some very small sums involved on a few 
by-elections to this Assembly and t.he Council of State, broadly speaking, 
the whole of the expenditure incurred by the Provincial Governments and 
·,'eimbursed to them by the Centre was in connection with the preparation. 
of electoral rolls of this Assembly in the year 1938, 

JIr. PresideD' (The Honourable S!r Abdur Hahim): The question is: 
"That a supplementary sum not exceeding Re. 15,000 be granted to the 

-Governor General in Council to defray the charges which will come in course of 
.Jlayment during tlle year ending on the 31st day of March. 1940, in respect of 
-'Legislative Department·... ' 

The motion was adopted, 

DEMAND No. 22--CENTRAL BOARD OF REYEXLE. 

The Bouourable Sir .Teremy ltatImaD: Sir, I moye: 
"That a supplementary sum not exceeding Rs. 69,000 be granted to the 

c.Governor General in Council to defray the charges which will come in course of 
payment during the year ending on the 31st day of March. 1940. in respect of 
-the 'Central Board of Revenue· ... 

:Mr. PresideDt (The Honourable Sir Abdur Hahim): The question is: 
. "That a 8upplementary sum not exceeding Rs. 69,000 be granted to . the 

-("J1)vernor General in Council to defray the charges which will come in course of 
payment _ during the year ending on the 31&t day of March, 1140, in respect of 

-.the 'Central Board of Revenue·,.. . -

The motion was adopted. 

:DEMAYD ~  23--INDlA OFFIClll.UfD 'l'HH HIGH COMI'rIlSSIONER.·S ESTABLISH-
MENT CHARGES. 

TJle BoDDurable Sir Jeremy Raisman: Sir, I move: 
"That a supplementary sum not exceeding Rs. 3,33.000 be granted t(). the 

'Governor General in Council to defray the charges which will come in _ course· of 
payment during tqe year ending on the 318t day of March, 1940, in reIIpect of 
-the 'India Office and the High CommilBioner's establishment charges· ... 

JIr. PresideDt (The Honourable Sir Abdur Rahim): Motion moved: 
"That a Bup}llementary Bum not exceeding Re. 3,33,000 be granted to the 

'Governor General· in Council to defray the charges which will come in course of 
~  . during the year e,:,-ding on ~ 3ist day ?f March, 1940, in ·respect of 

-the India Office and the High Commissioner's e8tabhshment charges· ... 

JIr ••• S. Aney: May I ask, Sir, whether the Honourable thc 
Finanoe Member is in a position to give separate figures for these two 

~r  items. ~  say: "~  excess under 'Office Contingencies' is 
-malllly due to eapltal expendit,llre on Air Raid Precautions". Mav I 
'know how much this thing has cost by itself? Then, they say: "That 
under 'probable ~ ' to. the non-realisation of the reduction to be 
realised from the re-organisation of the Stores Department whicb bas 
'been postponed." I want the details under these two items separately. 
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The Honourable Sir .Jeremy ~: The figures Ilre given under 
this Demand. The High Commissioner's proportion of the Office Contino 
.gencies is Rs. 79,000 and thst of the StOl·P,S Department Rs. 32,000. The 
amount of probable savings due to the postponement of the re-organisa-
':tion of the Stores Department is Rs. 1,47,000. The details are given 
:there. 

lIr. M. S. Aney: Does this amount of Rs. 79,000 represent the air 
.raid r ~  

The Honourable Sir .Jeremy Railman: Yes, Sir. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding Rs. 3 ... 33,000 I;pe r ~  to the 

-Governor General in Council to defray t.he charges which will come m course of 
payment during the year ending on the 31st. day of March, 1940, in respect of 
the 'India Office and the High Commisllioner's establishment charges'." 

The motion was adopted. 

DEMAND No. 24--PAYMENTS 'ro OTHER GOVERNMENTS, DEPARTMENTS, ETC., 
ON CC ~  OF SERVICES RENDERED. 

The Honourable Sir .Jeremy Raisman: Sir, I rno\'!\: 
"That a supplementary sum not exceeding Rs. 10,000 be granted t.o the 

~ r General in Council to defray t.he charges which will come in colU'lle of 
payment during the year ending on the 31st day of March, 1940, in respect of 
'.Payments to other Governmente, Departments, etc., on account of servicee rendered'." 

JIr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplement.ary sum not exceeding Rs. 10,000 be granted to the 

~ r r General in Council to defray the charges which will come in course of 
jl&yment during ,the year ending on the 31st day of March, 1940, in respect. of 
'Pa.,yments to ot.her Government.s, Departments, etc., on account of services rendered'." 

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: 
Muhammadan): Sir, I would just like to know what work the various 
Provincial Governments and their Departments !Io on behalf of the 
Central Government for which this payment was made? 

'!'he HonOurable Sir .Jeremy Railm.an: The position is that there are 
.1\ number of Central subjects in respect of which the agency of the Pro-
vincial Governments is used and sinoe they often have to employ extra 
.establishment, etc., on our behalf, we pay them for the services done. 

Mr. President (The Honou&ble Sir Abdur Rahim): The question is: 
"That ~  aupp1ementary BUlD not exceeding Rs. 10,000 be granted to the 

Governor General in Council to defray the charges which will cOlBe in cour.e of 
payment. during the year ending on the 31st day of March, 194G, in respect of 
·Paymellts to other Governments, Department.s, etc., on account of servicee rendered'." 

The motion was adopted. 
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DEMAND No. 27-POLICE. 

The Honourable Sir .Jeremy Raiaman: Sir, I move: 
"That a BapplementAry sum not exceeding Re. , ,~ be r~  to I.be-" 

Governor General in Council to defray the charges which WIll come m COurBe of 
payment during the year ending on the 31st day of March, 1940, in reBpect of" 
'Police' . " 

Mr. President (The Honourable Sir Abdur Rahim): :\Iotion moved: 
"That a supplementary sum not exceeding Rs. 4,88,000 be granted to() the· 

Governor General in Council to defray the charges which _ will come. in courae of 
payment during the year ending on the 31st day of March, 1940, In reapect of 
'P olice' . " 

:Mr. Muhammad Nauman: Sir, the note on this demand says: 
"The excess is due to the reimbursement to Provincia.l Govemmente of the COlt ,of" 

police employed by them on agency functions and to grants for· meeting additiODll 
expenditure incurred by them as a result of the situation created by the War." 

I want to know whether any additional police has been employed 
because of the war? It will satisfy the House if we are informed as to· 
how this position has been arrived at and why the Provincial Govern-
ments had to make additional demands on the Central Government for' 
this purpose? 

Sal'dar Sant Singh (West Punjab: Sikh): Sir, I would like to ·know 
what are the agency functions for which ~ additional amount is to be 
granted to the Provinces, Does it or does it not include the work done bT 
the Provincial Governments in connection with the Defence of Iaiia 
Act? I would also like to know if the Central Government is payiDg .. 
the Provincial Governments for work done under the rules made lUlder-
the Defence of India Act? " 

~:' : ~~  Ashar All (Lucknow and Fyzabad Diviai<ma; Mubamt-
madan Rural): Sir, I wish to point out that my Province, the UBWed Pr0-
vinces, is prominent by its absence in the details given under ~  II-A' 
and item II-B. May I know the reason. for this? When every pllOmce· 
gets its quota from the Central Government, I do not know why the-
United Provinces alone have been ignored in connection with this. Is it: 
due to the fact that the United Provinces do not require any police- grant-
from the Central Government, or am I right in concluding that in: the· 
United Provinces the people are 80 quiet a·nd so sober and peaeeful that 
they do not require any additional poliCe. I suggest .t some r ~ 
mentary grant should be given to the United Provinces, 80 that in Mure· 
they might make proper arrangements for the poli('e" and for the peaceful 
citizens of the province. 

, ~ Mr ••. ,S. Alley: Sir, I just want to get some explanation OD certain 
Items mentIoned here. In the first place I should like to have an exhaus-
tive statement from thP. Finance Member or from any other Member on 
t!te Treasury Benches who is in a position to give as to what is the situa-
tIOn created by the war that the Provincial Governments demand· more. 
mO?Iey for. additiC?nal establishment to police. That is the first point on 
whIch I ShOuld lIke to have some explanation that will satisfy this part 
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of thtl House. The second point is this. I really fail to linderstand the 
distinction between these two items. For example, let me draw the 
attention of the House to the item on page 11 relating to Bengal. Under 
item B. 3. Police for agency functions a sum of Rs. 1,26,700 is put in. 
Payment to Provincial Government for additional expenditure on police 
is put down as Rs. 97,300. I want to know whether .the grant .0£ ~  first 
item of Rs. 1,26,700 is made directly to the police by the Central Govern-
ment and the Provincial Government have nothing to do with it. Is 
that the position? Otherwise I do D.ot understand the ~ :  between 
these two items. If it is also a payment to Provincial Government it 
.should have been included under one sub-head and not under two sub-headt!. 

The second point is this. So far as our knowledge goes the agency 
functioll which the Provincial Government is called upon to perform is 
due to the powers delegated under the Defence of India Act to the Pro-
vincial Governments to carry out those functions. But if there are any 
other agency functions for ~  the establishment of police is necessary, 
we should like to have some light thrown upon that mysterious item also, 

. because these items are shown under some of the other. provinces also. 
A very interesting point has been raised by my Honourable friend, 

Mr. Azhar Ali, with reference to the United Provinces. What is the 
reason why the United Provinces have had no occasion to make any 
demand upon the Central Government in connection- with. this expendi-
ture. 

'!'he Honourable Sir :B.eRlnald JluweU (Home Member): Sir, I will 
ileal first with t,he point raised by mv Honourable friend. Mr. Anev. as 
re!!'ards the diRtinction between ' ~  for agency functions and' pav-
ments to Provincial Governments for additional police ~ ), l' " In 
war conditions certain of the functions which fall on .. the police 'in' the pro-
vinces anpertain to Central subiects such aA the control of aliens. That 
is one of the most important dutJes that fall upon the p<,lice. 

Sarda; Sant Stngh: Under what Act? 

'!'he Honourable Sir lJ.eginaId MaweU: There are certain other matters 
for which in war conditionR the Provincial Governmel'lts find it neeMsal'V 
to ~ r  their police p.stablishments. Thev' have to' undertake Ir.or'e 
in the ~  of guarding property of the Central Government in the Pro-
vinces or guarding places declared to be protected and the prevention of 
sabotage and matters of that kind. Therefore, where Provincial Govern-
ments have had to strengthen their police for purposes definitely relatable 
to war, the Central Government have taken up the attitude that they 

• will grant them so much of the necessary expenditure as has been approved 
by the Central Government. That is the general principle accepted. The 
Central Government. generally speaking, are responsible for the successful 
('onduct of the war. The position, therefore, is that if any of the pro-
vinces for lack of necessary funds is unable to carry out the functions 
which we regard as necessary, then we must give them what is really a 
Rubvention and that is permitted by section .150 of .the ~ r ~l' l  of 
India Aot. That is quite difYerent from the' (~ r l  for agency 
functions. The latter is 8 responsibility which falls direotly on the Cen-
tral Government under section 124 of the Act: it arises where the Central 
Government entrust to the Provincial Governinentl;1 certain functions ot 

I) 
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L I::)ir Ueginald lVlaxwell.] 
their own, such 8S that of dealing with aliens whicli 1 mentioned just now. 
1 think that will really answer the question raised by the Honourable. 
Members Mr. Nauman and I::)ardar Sant Singh. 

Kr. M .•. AD.,.: May 1 ~  whether this money is shown in tb,e Pro-
vincial Budgets also? 

The aonourable Sir 1tepnald Maxwell: In the Provinces they make 
their own proviilion for /ill Lhe police they entertain whether additional 
or nprmal po\i('e, but we give them a 8ulwention. We disClIlIS it with 
them and they make out a case showing how much extra police they had 
to entertain flS due to war conditions und. how much is their normai 
expenditure. We agree, after ~  with' the provinces, thll.t ~  much 
appears to be definitely relatable toO war. That brings me to tht' point: 
raised bv the Honourable Member, Mr. Muhammad Azhar Ali. mmel", 
that the" United Provinces Government 'have not yet got an:vthillg. Tiw 
case regnrding their claim for help from the Central Government is still' 
under diR('usRion. That is thf' only reRson why nothing is shown in tlwil' 
caRe. 

lardar I .... ' liap: I rise to a point of order. This demand ~ put 
down Us a supplementary demand. Ma,..· I know if it is not includtl<l in 
the tast budget, whether it can be put in the form of supplementary 
tlemand when it is an entirelv new matter. "l' ~ is' an '(~ r l  tiew matter 
nnd I think it cannot' come under supplementary grant. . 

Xr. Preslden' (The Honourable Sir Abdur Rahim): What other demnnd 
enn be made now except a ~ l~ r:  ilemand? 

Mr. M. I. AD.,.: The point which Sardar Sant Singh was driving at 
is whether it cannot be r ,~  forwilrd as an exress demand rather·th'an a 
nl]>plement8ry .demand. 

IIr. Presiden' (The Honourable Sir Abdul' Rahim): An excesa demand 
is in respect of a matter tor which provision hasa.lready been made in 
the hudget, hut the expenditure hfls exceeded the r ~ l allotment. The 
question ill: . 

"That a supplE'mentnry "urn not ('xceeding Rs. 4.aa;OOObe granted to the 
Govenlor Genem1 h. Coundl to rll'frllv the chRr/If'S wliich' will comp in (' r~  of 
payment. lll' ~ thp year ending on' the 3lPt dav of r~  1940. in reApect of 
·Police'." ' '-

Thr motion was adopted. 

~  No. 29-IJIGHTHOUS.ES AND LIGHTSHIPS. 

The Honourable Sir leremr BalemQ: Sir, I heg ~ : ' 
"That a l~r r:  8um not 'C' ~ Us. 1'l.OOO he granted to the 

Govel'Dor Gent'ral in Council to defray the ocharlles which will eomE' in course of 
.,avrnellt durinlt thE' year ending on th., 31st ll~' of Mnr('h, 1940. in re"pect of 
'LighthousE'" amI Li/thtBhips'," 



DEMANDS FOR 8UPPJ.EMl(STARY GRANTS 1973 

JIr. President (The Honourable Sit Abdur Hahim): The question is: 

"That a l~ ll r  _11m not· escl'eding Rs. ~ ,  be gian.ted to the 
Govemor General in Council to defray thl' r~l'  whIch wIll come. III course of 
payment during the year I'nding on tl](' 31st day of March, 1940, III respect of 
' l ll ~ ~  Li.ghtship!!'." 

The motion was adopted. 

DEMAND No. 55-EMIGHATIQN-ExTERNAI.. 

The Honourable :sU: Jeremy Raisman: Sir, ~ beg to move: 

"Tlmt a 8upplpmentary ~l  not ~  Rs. ~ ,  be r l~   ~  the 
Go,.emor General in Council to dehay the charges whll:b will come. III coUPS(' of 
"aymcnt during the year ending on the 31st day of March, 1940, 1Il respect of 
'Emigration-External'.' , 

Mr. President ('1'he Honourahle Sir Abdur Rahim): The question is: 

"That a ~ l lll r  ~  not exceeding Rs. 12.000 be r ~  to the 
Go,·ernor General in Council ~ defray the cbargea which wiII comc 1Il com·1I(' of 
I,ayment during the Yl'ar ending Oil the 31st day of March, 1940, l\l respect of 
'Emigration-External'. " 

The motion was adOpted. 

DEMAND No. 58--(}URUENCY. 

The Konourable Sir Jeremy Raisman: Sir, I beg to move: 

"That a supplementarv ~  1101 exel'eding Rs. 1,05,000 be granted to the 
Governor Gencral in Council to dl'fl·ay the chargps which will come in courae of 
payment during the year ending on thc 31st day of March, lI4O, in resJlFl; of 
'Currency'. " 

Mr. President ('fhe Hono1l1"ablC' Sir Abdur Hahim): 'fhe question is: 

, 

"That ~ l ' ('f l ~ ~  lIot r (~(' 'l ll ( Rs. ,~,  be 'granted to the 
(;ove1'nor General in Conncil to d('h-ay the charges which will come in course 01. 
payJl¥lnt during thp yoor (,l l ll~ all tl1I' ~  day of March, 1940, in respect (If 
'Currency' . " , • 

The motion was adopted. 

DEMAND No. 59-MINT. 

The llonourable Sir Jeremy Raisman: Sir, I beg to move: 

"That a ~ r  sum not exceeding Rs. 2,97,000 be granted to the 
Govemor General m CouncIl to defray the charges which will come in course of 
~~ l ~ ~, during the year ending on the 31st day of March, 1940, in respect of 
lUlIl • 

JIr. President (The Honomahle Sir Ahdur Rahim): Motion moved: 

, '~  a.' ~ r  ..sum . not exceeding Rs. 2,m,OOO . be' r ~  . io the 
Governor 'neI.Jeral m COWlCll··!-o defra,· the charges which wiU..l."qIIle in course Df 
pavmenl durmg the year endmg au the 3bt dav of March 1940 in respect of 
~ " •  " 

D2 
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Mr. F. E. James (Madras: European): Sir, may I know what r~  
have· been taken to protect the mints in Bombay and Bengal from aIr 
mills? 

The HonourableSir"Jeremy Baisman: I understand it is a very small 
amount which has been provided for Bombay where certain air raid pre-
cautions have been taken. 

Kr. 1'. :I. James: What are those precautions? 

Tbe llonourable Sir Jeremy B.&isman: It is quite possible that certain 
things had to be put in upderground vaults. 

r~ P. N. ~ r : This relates to additional coinage and not to air 
raid precautions. 

Kr. 111. S. Aney: What was the extent of the demand for small coin 
last year, may I know? . 

fte Honourable Sir .Jeremy Jl.aiaman: I mentioned that in my budget 
!lpeech. It was a very considerable increase. 

Xr. M. S. Aney: Can we have ~' exact idea of what it was? 

The Honourable Sir Jeremy Raisman: I cannot !lay. The cost of the 
raw material necessary to make the !lman coin is of course only a small 
proportion of t.he act,;ml vallie of the small coin. n ~  quit.e 
large. My impression if; that t.here was r ~ of the order of :In 
lakhs mentioned in my budget speech. 

Dr. P. If •. Banujea:. With regard to complaints made about the new 
two "'anna coin, may I know whether those complaints have been con-
sidered by Government? 

Mr. X. Sanjiva Row (Government of India: Nominated Official): The 
complaint was that the coin would not, go into the automatic telephone 
boxes. but we have since heard that the slots in those boxes have been 
somEWhat enlarged so that the new coin can be put in. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a ~ r  Bum not exceeding Rs. 2,97,000 be granted to the 

Governor General III Council to defrav thE' cha .. ~ l  which will come in course of 
payment during the year ending on the 31at dav of March, 1940, in J't'&pe' ct of 
·Mint'." • 

The motion was adopted. 

D;EMAND No. 63-STATIONERY AND PRINTING. 

l'he Honourable Sir .Jeremy Raisman: Sir, I beg to move: 
"That a lupplementary sum not exceeding Rs. 6.00,000 be granted· to the 

GoYernor General in Coancil to defrav the charges which will come in, course of 
payment during the year e.ding on the 31st day of March 1940 in respect cof 
'8tationery and Printing' ." . ' , 



DEMANDS lfOR SUPPLEMENTARY GRANTS ~ 

Mr. President (The Honourable Sir Abdur Rahim): Motjon ~ : 

"'J.'hat a supplement,,!",)' ~  nut ~ ll  Re. 6,OO,GOO lJe il"imted tu the 
Uuvel'nu!" Gener&.l in Guunell LU Oenay (l~ ena.gclI willen will COllle 1I1 COU1'b" III 
payment !.luring the yea,' ending 011 the 3l.st day of March, 1\140, iii" respect oi 
'tltationery &lid Prim1llg'." 

i1aulvi )[uha.m.mad Abdul Ghani: Sir, I. beg to submit that we as 
Members of the Assembly ure not given any publications, and whenever 
we w"nt them, we are refused on some or other pretends. Weare not 
givtln the Audit and Account Code so that we may get all information. 
These publications are given to us free when they are 100 years old and 
are eaten by ants. When none want, they we burnt. Why then less 
copies are not printed? Government do not want to give these to persons 
and waste paper. . - . -

The Honourable Sir Andrew Clow (Member fot Railways and Com-
munications): Sir, I submit this is not in order. The Honourable Mem-
ber is talking on the subject of old publications. This money is required 
for extra paper required this year. 

lIr. President (The Honourable Sir Abdur Rahim): Thill is not the 
time for ventilating general grievances. 

The question is: 
"That a l r~' sum not exceeding Rs. 6,00,000 be gr&llted to the 

Governor General in Council to defray the charges which will come ,in. course of 
payment during the year ending 011 the 3btdayofMarch, 1940, in respect of 
• Stationery and Printing'." 

Tho motion was adopted. 

DEMAND No. 64-MISCELUNBOUS. 

The Honourable Sir .Jeremy Baisman: Sir, I beg to move:, 
"That ,a supplementary sum not exceeding RI. 3,65,000 be grauted to the 

Governor General in Council to defray the charges which will come in. course of 
payment during the year ending on the 31st day of March, 1940, in respect of 
'Miscellaneous' . " , . , 

1Ir. President (The Honourable Sir AbdUl' Rahim) : The quemon js : 
; : .0 ' ., 

"That a ~ r  sum not exceeding Rs. ~, ,~ be gr&llted to the 
Governor General In Cowlcll to defray the charges which will come in course of 
pa.yment during the year t'nding on the 31st day of March, 1940, in reapect. of 
'Miscellaneous' . " . 

The motion was adopted. 

DEMAND No •• ~  TO TUB RBVBNUB RBSBBVB FuND. 

The Honourable Sir .Jeremy Balsman: Sir, I beg to move: 
"That a. supplementary Bum not exceeding RI. 91,30,000 be granted to the 

Govel'IJor General in Council to defray the charges which will come in couiwe of 
pllyment during the year ending on the 31st day. of March, 1940, ill respect 'of 
'Tra.nsfer to the Revenue Reserve F.nnd· ... 
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JIr. President (The Hbllolirnble Sir Abdur Rahim): The question is: 

"That a supplemenlary slim not ~ '~  Rs. ~, ,~ be' r l~  to the 
. Governor General ill Council to .deha,\· the chal'p;rs whIch wIll come. In course of 

I,ayment during the year l ~ on ~ ,,3ht clay of March, 1940, m respect, of 
'Transfer to the Revenue ~ r ' Fund. 

'1., 

DEM.\NDNo. ~  

The Honourable Sir leremy B.aisman: Sir, I move: 

"That a l r~' sum not exceeding Rs. ~,  be r ~  to the 
Govel'tlOr General in ' ~l l to defrav f'hr charges' whIch Will come. III course of 
payJRe'nt ,id,uring ,the year clldin!!: ,on,' the 31st day of March, 1940. In respect of 
~~~ ' :~ 

Ilr. President (The Honourable Sir Abdur Rahim): Motion moved: 

'" "r ~  a ~l ll r ' "nm not ex\!ceding Us. 65,000 be granted .to the 
Governor General in COUlicil to dl'fray thl' charges which will comc in course of 
payment during the year ll~ on t.he 3ht day of March, 1940, in respect of 
'Delhi'." 

",1.0,1 

PancUt. LaUllDll ~  Mattra: S'ir, r find a note that this demand is 
ll ~  t . .o meet auditional l'xpendihu'll uue to the t;carcity in Delhi pro-

,ince cause(l hy failure of the rains. I find an item here "Maintenance of 
I'tud bulls." What has that to do with the rains? Are stud bulls employed 
for hreedJing during the rains? 

Sir Girja Shankar Bajpai '(Secretary, Department of Education, Health 
aud Lands): Sir the fact of the matter is this: that the stud bulls ,in a 
normal year derive their'sustenance from fields'in which they graze: but in 
M;, much, 8S the rains failed this year, there was no grazing. There was the 
stUne demand on the ~r  of these stud bulls as happens in normal 

,J ,,' , years. 

'Kr.lI.' S; he,.: : : '~,'  iRSk :RS to what is the normal income they make 
bvm these stud bulls ? 

, :' 

Sir' Girja Shankar Balpai: That is a point on ,,'hich I should not like 
to hazard an answer: I can find out exactly what. the figures are and 
supply them. 

• ' ',.' .1 ~ I , • I 

lIf. :Pieildent (The Honourablp Sir Abdur Rahim): The question is: 
I. t .. ; ~ . '.:'. 

"That a supplementary '~  1I0t ' ~  lts. 65.000 ue !!:ranted to thl' 
Governor Genetal in Cnl¥lcil to defra"v ~ charges whi"h will come iJi cour$e flf 
paymt!)lt during the .year endinll 011 tIre ~  day of March. 1940. in respect, of 
'Delhi".'l ' . " • . ' " , 

.. 1 " , 

The motion was adopted. 
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The Honourable Sir Jer!DlJ' ~ : ) ff  J\ltove: _ ,'I" 

"That a supplementary' 8um not exceeding Re. 33,40,000. be granted to tbe 
Governor General in Council to defray the charges' whiah wiH CODie in couraeOf 
paYlD8Ilt during the year ending on the 31st day of Mareh,1940, in reapectof 
'Ajmer.Merwara'," " 

Ilr. President (The Honourable Sir AbdUl' Rlillim):' Moti'on ~ ~' : 

"That :l supI'I"mental) ~ ll  not eX("'ediL\g, ~  33,40,O(Xf be grankd to the 
Governo\' (Jeneral ill Counl'il to (It'fl'ay tlw ,'harg .. ~' which will. come in coune of 
payment during th" year .. ndiuA" Oil the 31s1 'clay of' March. 1940, in re.pect of 
'Ajmel'.Mprwan,,· ." 

, . .'.,': Ii .; ) ~ l 
Mr. F. E. James: May I mal(e one small ~  In the note it is 

said that this excess is 'antici}Jated' due to tJ:te famine relief workli\. ~)  
th{l Honourable Member mean 'exp'ected'.? Surely there is some differ-
ence hetween the case of two happy yOllng persons who illltieipate marriage, 
a:ld two happy young persons who expec,t marria,ge. As a-stude_nt of the 
English langnage, muy J m;k th(-HononrnbltithePirianee Memb'ei-to recog-• 
nize the difference betweel: 'expect' ilnd 'anticipate'?, 

The Honourable Sir Jeremy ~ ~: r, I think thatdn tlris ~  the 
expenclit,ure has actually been anticipated: it has not yet been brought to 
hook. 1 am afrltid it has actually been incurred in excess of this grant. 

IIr. President (The HonoUl'able Sir Abdul' Rahim): The question is: 

"That a supplementary "U1I1 not. exceeding Rs.' 33;40;000 be granted to the 
Governor General in Council to defray the charge" which will come in course of 
payment during the year pnding on "ihp' 3bt day of March, 1940, in respect of 
'Ajmer-Merwara'... '. 

The motion was adopted. 

The .Boaourable Sir nremy Bais-..,n: .Sir, I move: 

"'fl'at a l r~' "tllll nol ,'x('cl'dillg Rs, 30,000" b" gnmt<'d, to the 
Governor Genel'Bl in Council, Ie deha\· tt." charges _ whi\"h 'will ~  in COlll'fe, of 
payment, during the year ('nding on thp ;31_t day of ,March, 1940, in respect ,.of 
'Capital Outlay on Vi7.agapatam Ffnrholll"," 

Mr. President ('fhe Honourable Sir AJjdur Rahim): The question is: 

"That a supplementary sum not exceeding Rs. 30,000 be granted to the 
Governor General in Council to -defl'av t,he charges which will come in course of 
payment during the year ' ~ on thp 3ht day of March. 1940. in r ~ ('  (of 
'Capital Outlay on ViZBl;apatam Harbour'."" .,':;': k:'" i-',!;, 
. 

The motion was, ndopted. 
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DDrlA5D No. 78;--.DBLHI CAPITAL OUTLAY. 

The Honourable SIr hremyll.&tlmaa: Sir,' I move: 
"That a supplementary sum not exceeding Re. 17,98,000 be granted to the 

Govemor General in Council to defray the charges which will come in ecurse of 
J.ayment during the year ending on the 31st day of March, 1940, in respect of 
'Delhi Capital OutlaY'." 

JIr. President (The r~ l  Sir Abdur ;Rahim): Motion moved: 
"That a supplementary sum not exceeding Rs. 17,98,000 be granted to the 

Govemor General in Council to defray the charges which will come in ecurse of 
I'ayment during the year ending on the 31st day of March, 1940, in respect of 

, 'Delhi Capital Outlay'." 

Kaulvi Kuhammad Abdul Ghani: Sir, may I know from the Honourable 
the Finance Member what is the nature of the expenditure regardmg 
this item "Legislative Buildings", whether there was any reconstruction or 
anything of Ute sort? I want the information. ' 

The Honourable Sir Jeremy Batsm.an: The detail is given on page 27: 
Provision of five additional cooling plants in the Legislative Assembly 
Building, New Delhi, ... Rs. 1,69,35()......,Supplementary-Rs. 97,100 . 

• r~ President (The Honourabie Sir AbdurRahim): The question is: 
"That a supplementary sum not exceeding Rs. 17,98,000' be granted to the 

Governor General in Council to defray the charges which will come in course of 
T.ayment during t.he year ending on the 31st day of March, 1940, in respect of 
'Delhi Capital Outlay'." 

The motion was adopted. 

DBMAND No. 78.-lNTBusT FREE ADVANCBS. 

The Honourable Sir Jeremy BNsmaD': Sir, I move: 
"That a supplementary sum not exceeding Rs. 25,00,000 be granted to the 

Governor Genel'al in Council to defray the charges which will come in ecurse uf 
payment duriui( the year ending on the 31st day of March, 1940, in respect of 
'Interest Free Advances'." 

Ill. President (The Honourable Sir Abdur Rahim): The question is : 
"That a supplementary sum not exceeding Rs. 25,00,000 be granted to the 

Governor General in Council to defray 'the charges which will come' in ecurse of 
payment during the year ending on t.he 3ht, day of March, 1940, in respect of 
'Interest Free Advances'.'" , 

The motion was adopted. 

B.TATEM;ENT OF BUSllilESS. 

The Honourable Sir Kubammad Zafrullah KhaD (Leader of the House): 
Sir, it is the desire of some Members thlft the House should not Kit to-
morrow, Saturday, and as the most urgent business for tomorrow was 
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l ~ r  Demands, which have been disposed f~ I would request 
that tomorrow's sitting may be cancelled. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair takes it 
that that will suit the convenience of the House. 

Some Honourable lIembers: Yes. 

Mr. A. Aikman (Bengal: European): No, Sir, we feel very strongly about 
this. Tomorrow was put down for business and we do not think there 
should be aollY alteration. We would like to go on. 

IIr. President (The Honourable Sir Abdur Rahim): If it is desired to go 
on till 5 o'clock today, the Chair is quite prepared to sit. 

Kr. A. Aikman: I mean tomorrow, Sir. 

The Honourable gir )fnbammad Zafrullah lDum.: There is one point 
which the Honourable Member does not seem to appreciate, and that is 
that we must take up the Drugs Bill if we sit tomorrow, and then, till 
the Drugs Bill is finished, we cannot take up any other item of business. 

Mr. A. Aikman: In that case, Sir, we would concur in the suggestion 
made by the Leader of the House. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair takes it 
now that it will suit the convenience of Honourable Members not to have 
any meeting tomorrow. The Chair adjourns the House till next Monday at 
Eleven O'clock. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
l!t April, 1940. 
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